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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this Twenty-fourth
Report on the Appropriation Accounts (Civil), 1961-62 and Audit
Report (Civil), 1963 in so far as they relate to the Ministries of
Scientific Research and Cultural Affairs (now Education), Transport
and Works, Housing and Rehabilitation.

2. The Appropriation Accounts (Civil), 1961-62 and Audit Report
(Civil), 1963 were laid on the Table of the House on the 18th April,
1963. The Committee examined -these in so far as they relate to
the Ministries mentioned above at their sittings held on 21st, 23rd,
25th, 28th and 29th January, 1964. A brief record of the proceedings
of each sitting of the Committee has been maintained and forms
part of the Report (Part II*).

3. The Committee considered and finalised the Report at their
sitting held on the 20th March, 1964.

4. A statement showing the summary of the main conclusions/
recommendations of the Committee is appended to the Report (Ap-
pendix III). For facility of reference, these have been printed in
thick type in the body of the Report.

5. The Committee place on record their appreciation of the assist-
ance rendered to them in the examination of these Accounts by the
Comptroller and Auditor General of India.

They would alsg like to express their thanks to the officers of
the Ministries concerned for the co-operation in giving detailed
information asked for by the Committee during the course of their
evidence.

New DELHT; MAHAVIR TYAGI,
March 21, 1964. Chairman,
Chaitra 1, 1886 (Saka). " 7 Public Accounts Committee.

*Not printed. One cyclostyled copy laid on the Table and five copies placed
in the Parliament Library.,
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1

MINISTRY OF SCIENTIFIC RESEARCH & CULTURAL AFFAIRS
(NOW EDUCATION)

Delay in utilisation of machinery and equipment, para 50, page 50 of
Audit Report (Civil), 1963

1. Machinery and equipment purchased at a cost of Rs. 57,000 by
the Delhi Polytechnic during 1950 to 1957 had not been installed
so far (February, 1962). It had been stated by the Department in
December, 1962 that since Government had decided to open an inte-
grated course in Engineering in the Polytechnic, many items of
equipment considered surplus earlier might have to be retained.

Similarly, electrical, mechanical and other stores wvalued at
Rs. 1,45,644 purchased between 1947 and 1958 had not so far (January,
1963) been put to any use. A substantial portion of these stores
was kept in the open yard.

The Committee were informed during evidence that the machinery
and equipment had been purchased for the degree and diploma
courses in the various branches of engineering and technology.
However, it was decided in 1958 to establish a separate college of
Engineering and Technology in New Delhi and to stop the degree
courses in the Polytechnic. Out of five items of new equipment
one item was received prior to the decision to close down the degree
courses. In the case of other items also. although these were
received in 1958 and 1959, orders had been placed before it was
decided to stop the degree courses. Later on, due to various changes
in the technical man-power field, it was decided that the Delhi Poly-
technic should continue with the degree courses in all branches
except Textile Technology and Chemical Engineering, which should
be transferred to the new college. Therefore. the present position
in respect of these items was that one item (compressor unit) had
already been put to use: for another itemn (a furnace) arrangements
were being made to secure the required supply of power and it would
also be used in the Polytechnic. The other three items required
for textile technology (value Rs. 17,000) would be transferred to the
Indian Institute of Technologv, New Delhi for installation there on
the completion of its building.

In reply to a question, the representative of the Ministry agreed
that it might have been arranged with the suppliers to send these
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muchines direct to the Indian Institute of Technology. It was, how-
ever, stated that the machines had arrived during transitory period
and there were also difficulties of accommodation at the Indian In-
stitute of Technology.

As regards equipment valued at Rs. 1,45,644 which had been pur-
chased from U.S. Surplus Disposal, the witness stated that an analysis
had been made of all the items. Equipment costing Rs. 9,592 had
already been disposed of through the D.G.S. & D. for Rs. 19,952.
A further list had been prepared of unserviceable stores and a part
of it (Rs. 18,700) had already been declared surplus to the D.G.S. &
D. Items costing Rs. 33,000 had since been used in the institution
and certain further useful items costing about Rs. 50,000 put into
stock for future use. Items costing Rs. 1,556 had been transferred
to the Industrial Training Institute of the Directorate of Employ-
ment Training and Technical Education, Delhi Administration for
their use.

In explanation of the reasons for keeping a substantial portion
of the equipment purchased through disposal in the open yard, the
witness stated that the items lying in the open were not laboratory
equipment which needed covering but those that were used for
demonstration purposes only e.g., mobile cranes, an aeroplane (pur-
chased for Rs. 100), etc. Construction of buildings to cover them
would have involved substantial amount.

The Committee could, however, get no satisfactory explanation
for the delay in the disposal of surplus stores. According to the in-
formation furnished to Audit, the Principal, Delhi Polytechnic inti-
mated in March, 1962 as follows:

“I agree that some of the hardware material received from the
disposals are not required for immediate use. I have
therefore appointed a Committee of Officers immediate-
ly to go into this question very thoroughly and make
out a list of unserviceable/unrequired articles. The
Government of India and Audit will be informed as
soon as this is done, probably in July, 1962.”

o Ho-v;/éver, in December, 1962 the Polytechnic intimated that they
could not prepare the list as they had been busy with the preparation
of the scheme for the future set up of the institution.

The Committee are hardly convinced with this explanation.
They regret to note that although the stores had been purchased
between 1947 and 1958, no steps were taken till 1962 to examine these
stores with a view to deciding as to what portion of the equipment
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could be used in the polytechnic and what portion would have teo
be declared surplus. They are surprised to note that the Committee
of the Officers which was belatedly appointed by the Principal to go
into this question thoroughly with the intention of completing the
work by July, 1962 had not been able to take up the work even upto
December, 1862 due to other pre-occupations,

The Committee have repeatedly pointed out that such delays in
the disposal of surplus stores not only result in unnecessary locking
up of funds but also entail avoidable expenditure on their care and
maintenance with attendant risk of their deterioration with the
efflux of time. They desire that the remaining surplus stores should
now be disposed of expeditiously.

Grants-in-aid given by the Ministry of Scientific Research and Cul-
tural Affairs-——Para 34—pages 99—102.

2. The following points came to notice during a test-check of the
accounts of the Technical Education and External Relations Divisions
of the Ministry of Scientific Research and Cultural Affairs which

paid grants-in-aid aggregating Rs. 11-95 crores during 1961-62 for
technical education and external relations.

Para 94 (1) Utilisation Certificates

The Ministry was not maintaining any consolidated record to
keep a watch over the receipt of periodical progress reports, audited
statements of accounts and utilisation certificates duly certified by
the auditors, from the institutions to whom, grants for technical edu-
cation, etc., had been given. It was not, therefore, possible for audit
to verify in how many cases utilisation certificates and audited state-
ments of accounts were overdue. The information as collected by
the Ministry from their files indicated that utilisation certificates in
56 cases involving a sum of Rs. 96-48 lakhs relating to grants paid
during 1959-60 and 1960-61 had not been received upto July, 1962.

The Committee enquired during evidence the reasons for the non-
maintenance of consolidated record to keep a watch over the receipt
of periodical progress reports, audited statements of accounts and
utilisation certificates from the grantees. They were informed that
out of 3 divisions concerned, two of them had started maintaining
such registers from April, 1963 and one from January, 1964.

As regards the basis for sanctioning grants to the institutions, it
was explained that so far as technical education was concerned,
grants were paid on the advice of the All India Council for Techni-
<cal Education which functioned through its four regional committees.
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Their visiting Committees went to the institutions undertaking
development projects and the grants were sanctioned on their recom-
mendations. In other cases grants were paid on the recommenda-
tions of the State Governments and the Academies such as Sangeet.
Natak Akademy, etc.

Asked whether there had been cases where further grants had
been given to an institution which had not furnished utilisation
certificate relating to grant already paid, the Secretary of the Minis-
try stated that in the case of recurring grants, half of the next
year’s grants were given subject to the receipt of audited accounts.
and utilisation certificates, etc. It was, however, pointed out by the
Comptroller & Auditor General that according to their records out
of outstanding utilisation certificates, some of these related to recur-
ring grants also and were awaited since long.

From a statement* furnished by the Ministry showing the latest
position about the submission of utilisation certificates in respect of
cases mentioned in the Audit para it is observed that such certificates
were still awaited from 16 institutions involving a sum of Rs. 38.32
lakhs, out of which some related to recurring grants also.

The Committee feel concerned over the delay in the submission
of utilisation certificates which are essential to ensure that the
amount had been utilised for the purpose for which it had been
sanctioned. They desire that effective steps should be taken to
ensure timely receipt of such certificates and further grants should
not be granted to organisations which fail to furnish utilisation certi-
ficates in respect of earlier grants in time.

3. The Committee also learnt during evidence that to certain
bodies grants were paid by various agencies. Thus, the Ministry
had sanctioned grants to the Universities which also received grants
from the University Grants Commission. The Council of Scientific
-nd Industrial Research elso gave grants to the Universities for
Scientific Research and other specific projects. It was stated that
the University Grants Commission was consulted before sanctioning
such Grants and the Commission was kept informed of the Grants
paid by the Ministry to avoid any duplication in this regard.

The Committee are not convinced about the justification of sanc-
tioning grants to a single body by different agencies. In their
opinion, with a view to ensuring greater co-ordination it would be
better if such grants are channelised through a single agency. The
Committee, therefore, desire that the existing procedure should be
reviewed and the final decision intimated to them.

#Not vetted by Audit,



Para 94 (2) Creation of Assets

4. According to the instructions issued by the Ministry of Finance
in February, 1960 the authorities sanctioning the grants should
specify in the sanction letter that the assets created out of Govern-
ment grants should not, without the prior approval of the Govern~
ment, be disposed of /encumbered or utilised for purposes other than
those for which grants have been sanctioned. The Ministry is also
required to maintain block accounts of permanent and quasi- perma-
nent assets, acquired wholly or mainly out of Government grants
by various non-Government or Quasi-Government bodies on the
basis of returns received from these bodies. It was noticed that the
condition referred to above had not been specified in a number of
cases and that the block accounts of permanent or quasi-permanent
assets were not maintained in'the Ministry.

During evidence, the Committee enquired the reasons for not
specifying in the sanction letter of the Grants, the conditions about
disposal etc. of assets created out of Government Grants. The re-
presentative of the Ministry stated that in the case of Regional En-~
gineering Colleges these conditions were not imposed initially. How-

ever, these had since been imposed with effect from 25th January,
1963 and were now being followed.

As regards maintenance of the registers of assets created out of
Government Grants, the Committee were informed that out of two
divisions concerned only one division was maintaining a register.
But that register was also not complete and up-to-date.

The Committee regret to note that even after three years of the
issue of instructions by the Ministry of Finance regarding utilisation
of assets created out of Government Grants paid to various institu-
tions, these were not being followed properly. They desire that the
Ministry should take a serious view of any laxity in this regard.
Steps should be taken to ensure regular receipt of full information
from institutions regarding assets created out of Government Grants
and proper maintenance of block accounts of permanent and quasi-
permanent assets by the Ministry. The progress made in bringing
the records up-to-date in respect of grants made after the date of the
instructions issued by the Ministry of Finance (February, 1960) may
be intimated to the Committee before they take up consideration of
the next Audit Report (Civil).

Para 94 (3) Release of grants-in-aid to Regional Engineering Colleges
in advance of requirements

5. The scheme for the establishment of 8 Regional Enginecring
Colleges and 7 other technical colleges was approved by Government
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<on 20th January, 1959 and 4th April, 1961 respectively. During the
period 1960-61 to 1961-62, grants amounting to Rs. 18520 lakhs were
released to ten such colleges. At the end of March, 1962 grants
amounting to Rs. 128-92 lakhs were reported to have been utilised
by the colleges, leaving unspent balances to the extent of Rs. 55'28
‘lakhs in all. Audited statements of accounts had not been received
from any of the 10 colleges.

The Committee were informed during evidence that the grants
‘were released to the colleges on the basis of six-monthly certified
statements received from them regarding the utilisation of previous
grants and the anticipated expenditure during the next six months.
Instead of asking for the refund of unspent balances these were
adjusted while releasing further grants. However, the expenditure
-actually incurred by the colleges fell short of their anticipation
-especially during the initial years because of the non-availability of
«certain building materials, equipments etc.

As regards reasons for the non-receipt of audited statements of
accounts from ten colleges., it was stated that the question as to
which authority should carry out audit remained under considera-
tion till 10th February, 1961. The final decision was that accounts
should be audited by the Local Fund Auditors. In a note submitted -
by the Ministry the Committee were informed that the audited
statement of accounts had since been received from 5 colleges.

The Committee ohserve that the unspent balances with the 10 Re-
gional Colleges at the end of March, 1962 amounted to more than
Rs. 55 lakhs (about 30 per cent of the total Grant). It is, therefore,
evident that the Grants released during 1960-61 and 1961-62 were
‘much in excess of the requirements of the Colleges. They desire that
in order to avoid such large unspent balances in future, the Ministry
should properly scrutinise the demands from the colleges for grants-
in-aid in the light of periodical progress reports of expenditure re-
ceived from them and only as much of the grant should be released
as is likely to be spent by them during a particular period of time.
The Committee would also like the Ministry to ensure that the audit-
.ed statements of accounts are received regularly in future.

Para 94 (3) (a) Regional College of Engineering, Jamshedpur

6. A sum of Rs. 34,100 received from the students towards examina-
‘tion /admission fees during 1960-61 was kept out of the Institution’s
-accounts till the date of audit. The amount was stated to have been
kept with the State Bank in the personal account of the Principal.
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The closing cash balance of Rs. 14,769 on 1st July, 1961 was not

brought forward as the opening balance on 3rd July, 1961. (There
was no transaction on 2nd July, 1961).

The physical verification, conducted by the Principal on 31st Octo-

ber, 1962 at the instance of Audit, revealed a further shortage of
Rs, 738.

The Committee were informed during evidence that as soon as
the matter came to the notice of the Ministry, the President of the
Board of Governors of the college was asked to look into the question
to see that the accounts were properly maintained. The amount had

since been transferred to the accounts of the Institute on 11th Janu-
ary, 1963.

It was also explained that the account was opened in the name of

the Principal in his official capacity and his personal transactions
were outside this account.

As regards discrepancy of Rs. 738 the Committee were informed
that it had arisen due to two items of expenditure having not been
entered in the cash book. The discrepancy had since been settled.

The Committee cannot help observing that it was not proper for
the Institute to have kept the amount (Rs. 34,100) received from the
students towards examination/admission fee in the personal account
of the Principal instead of in the account of the Institute. It was all
the more objectionable that this amount should not have been even

entered in the cash hook of the Institute. The Committee trust that
such cases will not recur.

Para 94 (3) (b) Regional College of Engineering, Kozhikode

7. Architects at a cost of Rs. 60,000 had been appointed for the pre-
paration of detailed estimates, tender forms, reinforcement calcula-
tions for the buildings which were estimated to cost Rs. 23 lakhs
although technically qualified P.W.D. staff consisting of a Superin-
tending Engineer, Assistant Engineers and Junior Engineers was
engaged on the project.

During evidence, the representative of the Ministry stated that
the services of the architects were required not only for the prepa-
ration of estimates and tender forms but also for preparing the designs
and drawings of the buildings, etc. The usual charges laid down by
the Institute of the Architects for designing buildings and for provid-
ing scant supervision was 63% of the cost of works. Some architects,
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however, accepted even 4% of the cost of works., It was added that
even the P.W.D. charged for designing work and if the same work had
been done by the P.W.D. it would have cost Rs. 1-20 lakhs.

The Committee are not satisfied with the explanation in this case.
Even granting that the services of the architects were required for
the preparation of designs and drawings for the building, they are
not convinced about the need of their services even for the prepara-
tion of detailed estimates, tender forms and reinforcement calculations
etc. when there was a separate Engineering Unit for the construction
headed by a Resident Engineer (a retired Superintending Engineer
re-employed for the purpose). The Committee understand from
Audit that the payment of Rs. 60,000 to the architects related only to
the instructional buildings. In addition, the architects would have to
be paid Rs. 60,000 for residential houses and Rs, 30,000 merely for
purchasing right for repetition. In the opinion of the Committee,
considering that there was a separate Engineering Unit for construc

tion work, the payment of Rs. 150 lakhs to the architects was on the
high side.

Para 94 (3) (c¢) Maulana Azad Engineering College, Bhopal

8. A contract for the construction of college at an estimated cost
of Rs. 53:14 lakhs was awarded in March. 1962 after negotiation. to a
contractor whose rates were higher by Rs. 1-05 lakhs than the lowest
tenderer on the ground that the lowest tenderer did not come up for
negotiations. An unusual clause providing for extra payment for
any increase in the price of cement, steel or in the royalty payable
or labour charges was also included in the contract.

It was explained during evidence that the reason for not award-
ing the contract to the lowest tenderer was that the lJowest tenderer
had imposed three conditions viz., water for the construction work
should be made available free of cost, the cement should be supplied
and the cost recovered and no earnest money or security deposit
would be furnished except the performance bond of Rs. 1 lakh from
an insurance company. These could not be accepted by the College,
as it would have entailed extra expenditure.

The Committee were also informed that there was no uniform
practice regarding acceptance of performance bond instead of cash
security deposit. In the present case, the Board of Governors of the
College decided not to accept the performance bond.

In justification of awarding the work at the higher rates to another
contractor (M/s National Building Construction Corporation, a Gov-
ernment Company) the witness stated that one of the reasons was that
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the supply of water was the responsibility of the contractor whereas
the lowest tenderer had not accepted this condition.

As regards the clause in the draft contract providing for extra
payment for any increase in the price of cement, steel or in the
royalty payable or labour charges, the witness stated that the original
draft contract would be revised to allow only for certain ud;ustments
for fluctuations in controlled prices of cement, steel e*. erising from

taxation imposed by law. No formal contract had been executed
with the contractor so far.

The Committee regret to note that the work was entrusted to the
contractor without executing a formal contract and that even there-
after there had been extra-ordinary delay in this regard considering
that the offer of the contractor was accepted as early as March, 1962.
The Committee have repeatedly deprecated the practice of proceeding
with the execution of works without entering into formal contract
with the contractors. They desire that the formal contract should

now be executed without any further delay incorporating the re-
vised terms of contract.

Para 94 (3) (d) Regional College of Engineering, Nagpur

9. One steam turbine with dynamo and condenser purchased in
September, 1961 at a cost of Rs. 45,000 was lying idle as the college

had not purchased any boiler for it and did not have the building
facilities for erecting the plant.

Explaining the reasons {or the delay in purchasing the boiler. the
representative of the Ministry stated in evidence that the right type
of boiler, which was required not only for the steam turbine but for

various other purposes, was not available and tenders had to be invit-
ed several times.

According to a note* submitted by the Ministry originally tenders
were invited in 1959 for both boiler and turbine. As no satisfactory
tender was received for boiler fresh tenders were issued again in
1960 and 1962. The Committee were also informed that a suitable
boiler offered by a supplier againsi{ tenders invited in 1962 had been
recommended for purchase. Order for boiler was under process.

The Committee are surprised that it should not have been possible
for the college to procure a suitable boiler for more than 4 years with
the result that the steam turbine with dynamo and condenser pur-
chased at a cost of Rs, 45,000 was lying idle for more than 2 years.
They trust that efforts would now be made to procure the boiler and
commission the plant expeditiously.

*Not vetted by Audit.
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Para 94 (4) Excessive provision of funds for grants-in-aid

10. A Scheme was formulated in March, 1959 for the standardisa-
tion of the scales of pay of different grades of teachers in different.
technical institutions and the entire expenditure involved in the
adoption of the revised scales of pay by the State Governments and.
non-Government institutions was to be borne by the Government of
India for a period of 5 years in the first instance. Uptil July 1961,
only 4 States had accepled the Scheme but the Ministry continued
to provide large amounts of money in their budget estimates for suc-
cessive years much in excess of requirements. Provision for grants
amounting to Rs. 15 lakhs, Rs. 40 lakhs and Rs. 117-20 lakhs were
made in the successive years 1959-60, 1960-61 and 1961-62 but only
a sum of Rs. 1964 lakhs was released in 1961-62, Out of this sum,
grants amounting to Rs. 15 lakhs were released to State Governments.
even when they had not asked for any funds,

The representative of the Ministry explained during evidence that
this matter was considered at the Conference of the Chief Ministers.
From the discussion that had taken place at the Conference it was
expected that the scheme would be implemented by the States. But
only four of the States later on agreed to implement the scheme. Out
of Rs. 1964 lakhs paid to these State Governments in 1961-62 the
expenditure incurred was Rs. 1593 lakhs. The amount had, however,
not yet been finally adjusted.

It was pointed out by the Comptroller and Auditor General that
although the Chief Ministers welcomed the proposal at the Confer-
ence, they did not agree to it definitely. They felt that the States
would have to view the proposals in the background of the conditions
existing in each Stale. Asked about the reason for the poor response
to the Scheme the witness stated that the main reason perhaps was
the question of finances after the initial five years for which the
Central Government had agreed to bear the entire additional expen-
diture. In some States the question of the repercussions on the over-
all salary structure of engineering personnel etc. also weighed with
the State Governments.

In reply to question, the representative of the Ministry admitted
that the State Governments, were not consulted at the time of fram-
ing budget estimates.

The Committee regret to note that the Ministry continued to pro-
vide large amounts of money in their budget estimates for successive
years (Rs. 15 lakhs, Rs. 40 lakhs and Rs. 117-20 lakhs in 1959-60, 1960-61
and 1961-62 respectively) for the implementation of the scheme by the
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States merely on the basis of discussion at the Conference of Chief
Ministers without the State Governments having actually accepted
the scheme. Against these liberal provisions in three successive years
made purely on a hypothetical basis, only a sum of Rs. 19-64 lakhs was
released im 1961-62. The Committee are of the view that the proper’
course for the Ministry would have been to obtain a grant for only
as much amount as was required for payment to the States which
had actually accepted the scheme and to obtain supplementary grant
during the course of the year, if necessary, according to the response
from other State Governments. The Committee trust that the Minis-
try would be more careful while making provision in the budget for
such schemes in future.

S

Para 94 (5) Undisbursed Scholarships not recovered

11. During the years 1960-61 and 1961-62, the stipends arnounting
to Rs. 41-38 lakhs and Rs. 61:83 lakhs respectively were paid under
the Practical Training Stipends Scheme, Research Training Scholar-
ships Scheme, Merit-cum-means Scholarships Scheme and Technical
Teachers Training Programme. An examination of the accounts of
stipends paid showed the following defects:

(i) No cash book was maintained by the Ministry to record
the receipt of cheques obtained from the Treasury or from
the private institutions/establishments on account of un-
spent balances refunded by them. Three instances were
noticed where cheques amounting to Rs. 5,137 had remain-
ed on the relevant files for a period of 2 to 3 years.

Explaining the reasons for not maintaining a cash book as requir-
ed by the rules, the Secretary of the Ministry stated during evidence
that previously instead of a cash book a register was maintained for
entering the cheques received, However, the cash book was being
maintained now.

As regards the reasons for keeping the cheques on the files for a
period of two to three years instead of depositing them in a Bank,
it was stated in a note* submitted by the Ministry that as the parti-
culars of the refund had to be incorporated in the chalan under which
cheques are deposited in the Bank, detailed examination of the ac-
counts of stipendiaries concerned was essential before the cheque
in question could be sent for deposit. Due to pressure of work the
settlement of accounts could not be effected and the cheques became
time-barred. Revalidated cheques had, however, since been obtained
and deposited in the bank after finalising all the details of the ac-
counts. Steps had been taken to prevent the recurrence of such inci-
dents. No action was, however, taken against any official.

*Not vetted by audit.
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The Committee are not satisfied with the explanation in this case.
It was admitted by the Secretary during evidence that there had been
negligence in this case. The Committee, therefore, desire that the

matter should be looked into and action taken against the delinquent
officials,

Para 94 (5) (ii) Review of accounts of stipendiaries

12. The ledger accounts of the stipendiaries were not being
reviewed by the Ministry with the result that there w:: a large
number of items (some of them dating back to 1951-52) in regard
to which action to effect recoveries had not been taken for several
years. The review by audit of some of the files|ledgers relating to
these schemes showed that recoveries amounting to Rs. 1-95 lakhs had
been outstanding for a long period. An examination of the records of
regional offices to whom the detailed working of the Practical Train-
ing Stipend Scheme was transferred in 1958-59 showed that a sum
of about Rs. 25,000 was outstanding for recovery out of stipends paid
-during 1960-61.

At the instance of the Committee the Ministry furnished a note*
showing the present position about the review of the accounts of
the stipendiaries (Appendix I, items (ii) & (iii). It is observed from
this note that the work of the review of these accounts was much in
arears. In the case of Practical Training Stipend Scheme, the files
for the years 1951-52 to 1957-58 were still to be scrutinised to find out
the amount outstanding for recovery. Even in respect of 1949-50 and
1950-51 (the accounts for which years had only been examined so
far) there was an amount of Rs. 4,596 yet to be recovered. Simi-
larly in the case of Research Training Scholarships Scheme, out of
731 outstanding cases, lists for which were shown to Audit, accounts
of 162 scholars had only been finally settled so far resulting in the
recovery of a sum of Rs. 7,134 approximately from the Institutions/
Universities/Scholars. A sum of Rs. 46,808 remained to be recover-
-ed under the Technical Teachers Training Programme.

The Committee feel concerned over the unsatisfactory state re-
garding the review of these accounts and the recovery of oustand-
ings. They desire that special steps should be taken to review all

.the ledger accounts of the stipendiaries expeditiously and action
taken for their recovery. The Committee would like to be inform-
«d of the results.

*Not vetted by Audit.
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-Para 94 (6) Grants to Administrative Staff College, Hyderabad

13. The College was paid a non-recurring grant of Rs. 7 lakhs
-at its start in 1957. A recurring annual grant of Rs. 3 lakhs was
also paid from 1957-58 to 1959-60.

The grants-in-aid to the college were originally approved on the
understanding that the assistance was required by the college in
the initial stages, and that it would be able, later on, to obtain neces-
sary funds from the industrial and commercial organisations, tuition
fees and other sources.

Although the annual accounts of the College for 1959-60 (publish-
ed in June, 1960) showed a surplus of income over expenditure to
the extent of Rs. 2:04 lakhs, in addition to a sum of Rs. 64 lakhs
which had been transferred by the College to their Building Fund,
Government decided in September, 1960 to give an annual block
grant of Rs. 2:5 lakhs for 3 yvears from 1960-61 without any reserva-
tion about the review of the position after the accounts of each
year were finalised. The accounts of the college for the years 1960-61
and 1961-62 closed with surpluses of Rs. 56,896 and Rs. 61,170 res-
pectively which were transferred to a “General Fund”. In addition,
the college had accumulated on 31st March, 1962 a balance of Rs. 12:31
lakhs in the Building Fund (to which subscriptions and donations
from patrons were transferred), Rs. 3:29 lakhs in the Depreciation
Fund (as depreciation on land, buildings and other assets), and a
sum of Rs. 1-17 lakhs in an Endowment Fund.

Explaining the reasons for fixing a block grant for 3 years at a
time without reserving the right to review the position after the
accounts of each year became available, the representative of the
Ministry stated during evidence that the major part of the expendi-
ture of the college was met from out of collections from industrial
and commercial organisations etc. If the payment of grant by Gov-
ernment was restricted to the difference between the actual expen-
diture and the funds collected by the college, subject to a maximum
limit, it was likely to result in stifling its efforts to collect funds.
Therefore, the decision was taken to make a block grant on the basis
of the information then available about the estimates of expendi-
ture and income. The Committee were also informed that the funds
were transferred to the building account of the college with the
knowledge of the Ministry as the college required a building of its
own.

2564 (Aii) LS—2

:
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From the facts placed before the Committee it is evident that
the grants paid to the college were in excess of its requirements.
They observe that the grants-in-aid to the college were originally
approved on the understanding that the assistance was required by
the college in the initial stages only and that it would be able later on
to obtain necessary funds from the industrial and commercial orga-
nisations, tuition fees and other sources. The Committee are, there-
fore, not convinced about the justification of fixing a block grant for
three years at a time without reserving the right to review the posi-
tion after the accounts of each year became available. They trust
that the grants, if any, to be paid to the college in future would be
based on the actual requirements of the college and that efforts would
be made to make it self-supporting as envisaged by Government.. . .

Para 94 (7) Grants-in-aid for construction of International Students
House, Delhi. { :

14. A grant-in-aid of Rs. 5,500 was paid in March, 1955 to Delhi
International fSStudents House Society to establish and manage a
house for International Students. No account of this grant-in-aid
was asked for till 7th July, 1962 when the Society informed Gov-
ernment that they had spent only seven rupees on purchase of cash
books, etc. and that the balance of Rs. 5,493 was lying with them
in the Bank. No steps had been taken till September, 1962 to ob-
tain a refund of this amount.

The Committee were informed during evidence that the unuti-
lised amount was refunded by the society on the 7th December, 1962.
No action was, however, taken to fix responsibility for not asking
for the account of the Grant from the Society till April, 1962.

The Committee regret to note that the grant (Rs. 5,500) paid to
the society by the Ministry of Education in 1955 was completely
due lost sight of by the Ministry of Scientific Research and Cultural
Affairs (who were responsible for the subject subsequently) and no
action was taken for more than 7 years to ask the Society to account
for it. It is surprising that even after this lapsec came to the notice
of the Ministry no action was taken to investigate into the reasons
therefor and to fix the responsibility. They desire that this should
now be expedited and suitable action taken against the delinquent
officials.

15. Although a provision of Rs. 3-24 lakhs was made in the
budget estimates for 1955-56 for the House, the concurrence of the
Ministry of Finance was obtained only in November, 1958. The-
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plans were subsequently revised twic_é and a grant-in-aid of
Rs. 8,21,500 was paid to the Society in March, 1352 for the construc-
tion of the House instead of in instalments as and when required.
In June, 1962 the amount was deposited by the Society with the
C.P.W.D. who were to complete the first phase in a period of 18

months. However, the construction had not commenced upto Febru-
ary, 1963.

The Committee enquired the reasons for the payment of entire
amount of Rs. 8:22 lakhs to the Society for the construction of build-
ing instead of in instalments as and when required. The represen-
tative of the Ministry explained that the entire amount for the pro-
ject had to be deposited with the C.P.W.D. before the commence-
ment of the construction work. When pointed by the Comptroller
and Auditor General that according to the rules the amount could
be deposited either in one lump sum or in instalments, the witness
stated that the C.P.W.D. was not prepared to take up the work un-
less the full amount was deposited.

In the opinion of the Committee in cases where grants are paid
to private parties for the construction of buildings etc. and the cons-
truction work is undertaken by the C.P.W.D,, instead of giving funds
to the parties, to be again deposited by them with the CP.W.D,, it
may be advantageous to get the building completed and then hand
it over to the private party preferably on lease for a nominal amount.
The Committee desire that the feasibility of adopting such a proce-
dure should be examined and the final decision intimated to them.

Vijnan Mandirs—para 95, pages 102-103

16. The Scheme of setting up of Vijnan Mandirs in rural areas
was initiated by the Council of Scientific and Industrial Research
in 1953 and its administrative control was transferred to the Gov-
ernment of India in 1955. The object of.the Scheme was to set up
Vijnan Mandirs in the rural areas with a view to stimulate science
consciousness among the people and make from familiar with
scientific principles involved in their day-to-day problems of agri-
culture, crop protection, village sanitation, etc. Suitable accom-
modation with electricity, etc. to house the offices of Vijnan Mandirs
was to be provided by the State Governments. It was planned to
set up 92 Vijnan Mandirs at a cost of Rs. 50 lakhs during the Second
Plan period, but actually 38 Vijnan Mandirs were set up at a cost
of Rs. 15 lakhs by the end of March, 1961, against the provision of
Rs. 41.41 lakhs in the budgets during 1956-57 to, 1960-61.
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13 Vijnan Mandirs which were set up during the period 1957 to-

1959 had not been supplied electric connection so far (December,
1962). o

In about 20 out of 38 Vijnan Mandirs either the post of Vijnan
Mandir Officer or that of the Assistant Vijnan Mandir Officer was
vacant for a period ranging from two to three years.

Quarterly reports submitted by the Vijnan Mandir Officers and
inspection report of the Special Officer of the Ministry showed that
the Scheme had not achieved the real objectives as envisaged. An
Assessment Committee was appointed by Government in September,
1959 to evaluate the working of these Mandirs. Some of the defects
to which the Assessment Committee drew attention in their Report
submitted in June, 1960 are mentioned below:

(i) Useful equipment was lying idle for want of electricity.

(ii) Accommodation provided by the State Governments in
many cases was inadequate and in certain cases the build-
ings were in a state of disrepair and there was a risk of
the apparatus being damaged during the rains.

(iii) In eight cases, the sites were not easy of access, being

situated in remote corners and cut off from inhabited
areas.

(i) No laboratory had been set up at 15 places due to lack of
space, equipment and other facilities

(v) Inordinate delays occurred in the supply of stores and

equipment as also essential chemicals to the Vijnan
Mandirs.

(vi) Most of the Vijnan Mandir Officers were not given proper
training before they were placed in position.

(vii) Vijnan Mandirs were not integrated with bigger institu-
tions engaged in educational or rural reconstruction work
with the result that many Vijnan Mandirs have not suc-
ceeded in creating a favourable atmosphere.

{viii) The Vijnan Mandir Scheme does not provide for the par-
ticipation of the State Governments except for the provi-
sion of accommodation.

(ix) People were not associated in a systematic way with the
working of the Mandirs.
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During evidence the representative of the Ministry stated that
usually when the State Governments came up with the proposal for
Vijnan Mandirs, they were enthusiastic about it. However, after
the establishment of such Vijnan Mandirs, the enthusiasm generally
dampened and the State Governments were slow in fulfilling other
commitments e.g. provision of electricity, water, connecting roads:

etc. Unless these facilities were provided, Government could not
take action to appoint the staff, etc.

Asked about the action taken on the recommendations of the
Assessment Committee, it was stated that Government had generally
accepted the recommendations of the Assessment Committee. The
most important recommendation of the Committee was to transfer
the administration of these Mandirs to the States and transfer had
accordingly been effected. It was hoped that with the transfer of
the administration of these Vijnan Mandirs, the State Governments.
would be able to better supervise the working of these Mandirs.

From the facts placed before the Committee, it is evident that
there had been lack of co-ordination between the Central and State
Governments in the implementation of the Scheme and no serious.
efforts had been made to ensure the proper functioning of the Vijnan
Mandirs. The result was that although about Rs. 15 lakhs had been
spent on the Scheme upto 1960-61, the real objective of setting up-
these Mandirs had not been achieved so far. The Committee hope
that with the transfer of the administration of these Mandirs to the
State Governments, there would be better supervision over their
working and steps would be taken to ensure that the funds allotted:
for the scheme are properly utilised for the intended purpose.

Sangeet Natak Akademi—para 96—pages 103-104.

17. The Sangeet Natak Akademi was established in 1953 by a
Resolution of the Government. The Akademi, which is mainly
financed by Government of India’s grants, was paid grants totalling
Rs. 48 lakhs during 1955-56 to 1960-61 and Rs. 12 lakhs during 1961-62

The irregular retention of heavy cash balances in hand, and
serious defects in the maintenance of the cash book, and in the pro-
cedure for making payments were brought to the notice of the Minis-
try by Audit as early as 1957. The non-rectification of the defects
was also pointed out in the subsequent reports.
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An investigation undertaken on the 21st March, 1960 disclosed
a suspected defalcation of Rs. 1'89 lakhs and a temporary mlsappro-
priation of Akademi’s funds to the extent of Rs. 55,600. The Secre-
tgry of the Akademi, during whose tenure of office the alleged de-
falcation and temporary misappropriation took place, had resigned
from the Akademi on the 12th March, 1960. The case was handed
over to the police in July, 1960 and was now sub judice.

The Committee enquired, during evidence, the reasons for the
delay in investigating the working of the Akademi although serious
irregularities were pointed out by Audit through successive Audit
Reports. The Secretary stated that a preliminary investigation was
made in 1959. As that investigation brought to light serious irre-
gularities, a wihole time officer was appointed in March, 1960 to in-
vestigate the matter fully. The case was handed over to the Special
Police Establishment and was at present sub judice. Charges had
been framed against the ex-Secretary and two other officers of the
Akademi.

As regards the control exercised by the Government on the acti-
vities of the Akademi, the Secretary of the Depariment stated that
in the case of autonomous bodies grants were paid subject to the
condition that the Government might issue directives on matters of
policy, but not for the day to day working or in regard to indivi-
dual cases of grants to be given by them. The Akademi had its own
rules for giving grants to other organisations and it was not neces-
sary for it to consult Government before sanctioning such grants.
The Government had, however, nominated some persons on the
Board of the Akademi and the Financial Adviser of the Ministry was
the Chairman of the Finance Committee of the Akademi. It was,
however, contended that the Government representatives on these
autonomous bodies were not always in a position to control their
activities. They acted mostly as the ‘eyes and ears of Government’
to report to Government if there was anything serious. The Com-
mittee desired to be furnished with copies of the reports, if any, sent
by the Financial Adviser and the action taken by Government on
these reports. This information is still awaited,

The Committee regret to note that although irregularities such
as (a) retention of heavy cash balances in hand and (b) serious de-
fects in the maintenance of cash book and in the procedure for
niaking payment were brought to the notice by Audit as early as
1957, and although non-rectification of the defects was painted out in
subsequent Reports, it was only in 1959 that a preliminary investi-
gatiop was undertaken. Accordmg to Audit the officer who investi-
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gated into the financial affairs recommended that some of the irre-
gularities pointed out in the inspection report justified a further
probe in order to ensure that there had been no misuse of public
funds, but it was only on 21st March, 1960 that further probe was
ordered. This investigation undertaken on the 21st March, 1960 dis-
closed a suspected dafalcation of Rs. 1-89 lakhs and a temporary mis-
appropriation of Akademi’s funds to the extent of Rs. 55,600. Mean-
while the Secretary of the Akademi, during whose tenure of office
the alleged defalcations took place was allowed to resign on 12th
March, 1960 (9 days before the investigation was ordered). The Com-
mittee view with concern that despite serious irregularities having
been pointed out by Audit the Ministry continued to pay grants te
the Akademi. They fail to understand as to how in the face of these
irregularities, the Ministry satisfied themselves that the grants-in-aid
had been properly spent by the Akademi for the purpose for which
these were sanctioned. The Committee were informed that subse-
quent to the discovery of the irregularities, the Board of the Akademi
had been completely reconstituted and registered as a Society under
the Registration of Societies Act on 11th September, 1961. The
Committee trust that with the reconstitution of the Board there
would be improvement in the working of the Akademi.

The Committee would like to be informed of the final outcome
of the court case.

18. During evidence, the Committee desired to be furnished with
copies of directives, if any, issued by Government to the Akademi.
In a note submitted by the Ministry it had been stated that the reso-
lution of the Ministry of Education setting up the Sangeet Natak
Akademi did not provide for issue of any directives to the then
Akademi and so none was issued. The Committee would, however,
like to point out that according to the Secretary’s own statement dur-
ing evidence, in the case of autonomous bogies grants were paid sub-
ject to the condition that Government might issue directives on mat-
ters of policy. They are, therefore, surprised at the subsequent stand
taken by the Ministry about the non-issue of any directive to the
Akademi on the plea that there was no provision in this regard in
the Resolution setting up the Akademi. The Committee desire that
this matter should be reviewed and if there is any lacuna in this
regard steps should be taken to remove it.

The Committee desire that in the case of Organisations which
are largely or wholly financed by Government, suitable conditions
should be attached -to the grants made to them providing for effec-
tive action by Government in the event of the grants being spent for
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purposes other than these for which they were made. The Govern--
ment representative on the Governing Body of such eorganisations:
should be required to exercise necessary vigilance and send a report

to Government if there was any possibility of the funds being divert--
ed or misused.

Outstanding utilisation certificates—para 96 (i)—page 104

19. The institutions to whom grants are given by the Akademi.
are to submit audited statement of accounts along with a utilisation
certificate of the amount received duly countersigned by a Chartered
Accountant. The utilisation certificates for the grants paid during
1960-61 were awaited in March, 1962 from 20 institutions involving a.
total sum of Rs. 148 lakhs. The position of the utilisation certificates.
relating to earlier years could not be wverified as the records were
stated to be with the police.

The Committee were informed during evidence that utilisation
certificates from 11 institutions involving Rs. 44750 were awaited in
December, 1962. The Committee desire that the matter should be
pursued with the Institutions to expedite the submission of out-
standing utilisation certificates.

Grant of Rs. 12,000 to an Institution—para 96 (ii) —page 104

20. In respect of an application from an Institution for a grant of
Rs. 12,000 for the production of a drama in a regional language,
although the State Akademi through whom the application was rout-
ed had recommended payvment of a grant of Rs. 4,000 the Akademi
paid the full amount of Rs. 12,000 without recording any reasons,

The statement of expenditure submitted by the institution showed
the purchase of a tape-recorder at a cost of Rs. 2,000 but no action
was taken by the Akademi to take over the tape-recorder after the-
production of the Play.

Explaining the reasons for sanctioning a grant of Rs. 12,000 to
the institution against Rs. 4,000 recommended by the State Akademi,
the Secretary stated that the institution in question required grant
for the production of a play for which it also needed equipment. The:
State Akademi, however, recommended Rs. 4,000 only for the trans-
lation of the play and for a tape-recorder. The balance was sanc-
tioned for the production of the play for which the State Akademi
had made no recommendation. The Secretary, however, admitted
that the proper procedure in such a case would have been to refer:
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the case back to the Sitate Akademi and obtain their comments before-
taking a final decision. The Committee desire that this should be

brought to the notice of the Akademi to avoid the recurrence of such
instances.

21. As regards the reasons for not taking over the tape-recorder
from the Institution after the production of the play, the Commiites
were informed that at the time of sanctioning grant no condition
was imposed that equipment purchased out of the production granis
should be returned to the Akademi. A decision has since been taken
in November, 1962 that “where any institution acquires any equip-
ment for implementing a particular project like production, survey,
etc. financed by the Akademi, such equipment etc. need not be made
over to the Akademi after the project is completed. When 2n institu-

tion is wound up, the immovable assets, if any, acquired out of the-
Akademi's grantswill revert to the Akademi.”

The Committee are not convinced about the justification for leav-
ing with the institutions, to whom grants are paid, the equipment etc.
purchased by them from the grant even after the projects were com-
pleted. They were informed during evidence that this was not so
in the case of grants by the Ministry. If so, they fail to understand
as to why the grants distributed by another body, which in turn is
mainly financed by grants from Government, should stand on a diffe-
rent footing. The Committee, therefore, desire that this matter should
be examined with a view to making it a general rule which should
be applicable not only to the grants distributed by Government

direct but also to grants distributed by the so called autonomous
bodies.

Infructuous Expenditure—para 96 (iii) —page 104

22. An Officer on Special Duty was appointed on the 8th January,
1959 on a fixed honorarium of Rs. 400 per month for compilation of
the technical terms and texts in Urdu, Persian and Hindi. His ser-
vices were terminated on 31st August, 1960 and he was paid Rs. 400
in lieu of one month’s notice. During the period of about 18 montns
the officer was not actually engaged on the work for which he was

appointed. The Akademi also decided in August, 1960 not to proceed’
further with the work.

In a *note submitted by the Ministry it had been stated that the
Officer’s qualification and expcerience showed that he had background
of the type of work for which he was appointed. Although the Offi-
cer was appointed for the compilation of Technical Terms and Texts.

*Not vetteo by Audit
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in Urdu, Persian and Hindi, it was stipulated in the letter of his
appointment that he was expected to do any other work of the
‘Sangeet Natak Akademi assigned to him. It is revealed from the
records available in the Akademi that the officer initially started
work on the compilation of the Technical Terms etc. but subsequently
he was asked by the then Secretary of the Akademi to do other types
of work. It had been further stated that as the then Secretary of the
Akademi who was responsible for his appointment and supervision
-of his work was no longer in the employ of the Akademi and was
being prosecuted in a court of law for the alleged mis-appropriation
of the funds of the Akademi, no responsibility for the alleged infruc-
tuous expenditure on the honorarium pad to the officer concerned
could be fixed.

The Committee regret to note that there had been an infructuous
expenditure of Rs. 7,200 in this case. They observe that even after
the resignation of the then Secretary on 12th March, 1960, the Officer
on Special Duty continued to be in service without doing the work
for which he was appointed for a further period of 4 months. They
were informed by Audit that in a note submitted by the Akademi to
the Executive Board in August, 1960, it was stated ‘that the present
Secretary of the Akademi has always been under the impression that
the Officer has been doing the work for which he has been appointed.’
It is surprising that even the new Secretary should have remained
unaware of the fact that the Officer had not actually been doing the
work for which he was appointed. The Committee trust that wsuch
-cases will be aveid2d in future.

Council of Scientific and Industrial Research

Pool of Scientists, para 3 of Audit Report on the Accounts for the
year 1961-62

23. At the instance of the Government of India, the Council has
set up a pool for the temporary placement of qualified scientists and
technologists until they are able to secure employment elsewhere.
The scientists are paid by the Council of Scientific and Industrial
Research and are posted to work at different laboratories|Institutes
etc. The strength of the pool increased from 17 in 1959-60 to 250 by
the end of 1961-62. As on 1st September, 963, there were 385 per-
sons in the Pool, out of which 38 persons had been held therein for
more than 2 years, 98 persons for more than one year but less than
two years, and 249 persons for less than one year. The total expen-
diture incurred on the maintenance of Pool upto 1st September, 1063
was Rs. 42:19 lakhs.
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The Secretary of the C.S.LR. informed the Committee during evi-
dence that the object of the Pool was to attract Indian Scientists from
abroad so that national asset in Scientific and technical man-power
was not wasted. The persons in the Pool were selected by a special
recruitment board presided over by a member of the UP.S.C. The
salary paid to the persons in the Pool varied between Rs. 450 to
Rs. 1,000 p.m. based on age and experience. These persons even when
they were under the Pool were attached to various institutions where
they were engaged either in research work or other work of the
institutions. According to a recent Cabinet decision, for all the offi-
cers who had been for more than a year in the Pool and had not
found employment, institutions to which they are attached had been
asked to create supernumerary posts and absorb them. While the
C.S.ILR. itself had almost entirely implemented the decision, the mat-
ter was being pursued with other institutions. The total number of
persons in the Pool at present was 450.

The Committee would like to point out in this connection that
frequently Government have attributed the delay or non-implemen-
tation of various prejects to the non-availability of suitable qualified
technical personnel. On the other hand they observe that there was
a large number (450) of scientists and technologists in the Pool, some
of whom have not been able to find employment for long (As on 1st
September, 1963 out of 385 persons in the Pool, 38 persons had been
held therein for more than 2 years and 98 persons for more than one
year but less than two years). This position appears to the Committee
to be anomalous. They, therefore, desire that the Ministry should
look into this matter and take steps to secure suitable employment
for the officers in the Pool. This would not only result in the saving
of expenditure incurred on them while in the Pool but also in the
proper utilisation of their talent and technical knowledge.

Works Expenditure—Para 4

24. According to the Audit para in two cases the agreement with
the contractor was executed five to six months after the work was
completed. During evidence, the Secretary of the Council stated in
extenuation that in some cases the contractor had been asked to start
the work before executing the contract to save time involved in the
formalities of drawing up the contract deed etc. He, however, agreed

to see that such cases did not recur.

The Committee regret to note the inordinate delay in the execu-
tion of agreement with the contractors in these cases. They would
reiterate their recommendation in para 24 of their 18th Report
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(1955-56) that save in the most exceptional circumstances no work of
any kind should be commenced without the prior execution of contract
decuments,

Indian Institute of Technology, Kharagpur

Surplus Stores—Para 3 of Audit Report on the Accounts for the year
1961-62 ’

25. On March, 1961, the Institute prepared a list of surplus stores.
The list included a large number of costly stores (mostly purchased
between the years 1950 and 1953) valuing Rs. 490 lakhs which had
not been brought into use at all.

It had been stated by the Institute in November. 1962 that the In-
stitute made bulk purchases of disposal stores at a much cheaper rate
in the expectation of their being utilised in the development pro-
gramme of the Institute

Explaining the present position regarding the disposal of these
stores, the representative of the Ministry stated that articles worth
Rs. 65,795 had been disposed of leaving stores worth Rs. 4.23.828 yet
to be disposed of. A list of all surplus stores had heen sent to the
D.G.S. & D. for circulation amongst the Government Departments
and the Institute had also circulated the list during latter part of
1962 amongst the various teaching institutions aided by the Govern-
ment so that the items required by them could be disposed of by sale
direct to those institutions. The indents received from various insti-
tions were under examination.

From the large amount involved in the surplus stores (Rs. 4-90
lakhs), it is evident that the Institute had not properly assessed their
requirements before purchasing these stores. The Committee regret
to note that even thereafter no steps were taken for such a long time
(more than 7 years) to review these stores and to dispose of the sur-
plus stores expeditiously. The Committee would invite attention in
this connection to para 1 of this Report. They trust that the surplus
stores would now be disposed of expeditiously,

Electricity Generators—Para 4(c) read with para 7 of Audit Report
on the accounts for 1958-59 . T

26. Two Electricity Generators purchased at a cost of Rs. 1-57 lakhs
by the Institute between 1951 and 1952 went out of order in 1957 and
were considered beyond economic repairs. The normal life of the
Generators was reported by the Institute to be 10 to 15 years. The-
Generators were sold in Public auction by the Director General of
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Supplies and Disposals for Rs. 22,000. However, the sale proceeds had

not yet been received from the Director General, Supplies and Dis-
posals,

Asked about the reasons for the generators having gone out of
order in six years only when the normal life was ten to fifteen years,
the representative of the Ministry stated during evidence, that per-
haps the generators were not new when these were acquired by the
Institute. He, however, promised to check up and to intimate the
correct position later on.

In order to examine the matter further, the Committee desired to
be furnished with information on certain points. A note* submitted
by the Ministry in this regard is enclosed as Appendix II

It has been stated in the note that soon after the break down of the
generators, a Committee was appointed by the Institute to investigate
into the causes. The Committee found that the cause for the failure
was fatigue of some parts. Thereafter, the Institute tried to have
them repaired so that the generators could be restored to utility but
ultimately came to the conclusion that it was not possible and decided
to have them disposed of through the D.G.S. & D.

In the absence of the detailed reasons for the fatigue of some parts
much before the normal life of the generators, the Committee are not
convinced about the reasons for the gemerators having gone out of
order in six years only as against their normal life of 10 to 15 years.
They, therefore, desire that the Ministry should further look into the
matter with a view to ascertaining the real causes for the
failure of the generators. The Committee also regret to note
the inordinate delay in the disposal of the generators and
the settlement of the accounts with the D.G.S. & D. They trust
that the adjustment of the sale proceeds would now he expedited.

it rm————————s $w ©. oo va s T e oo 0 AN = s Tses TS lievar man = e

*Not vetted by Audit.
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MINISTRY OF TRANSPORT

Procurement of Motor Graders for Road Construction Project—para
63, page 65.

27. In June, 1960, the Government of India sanctioned the purchase
of 35 motor graders at a cost of Rs. 35 lakhs approximately for a Road
Construction Project, 7 motor graders (type ‘A’) were obtained from
stock in July, 1960, 18 graders (type ‘B’) through the Director General,
Ordnance Factories, and the remaining 10 (type ‘C’) from a private
firm at a cost of Rs. 9-10 lakhs through the Director General, Supplies
and Disposals. The unsuitability of type ‘C’ was pointad out by the
users to the Director General, Border Roads on 3rd July, 1960 before
the contract was concluded on 4th August, 1960. They also informed
the Director General, Border Roads (26th December, 1960) that this
type of graders was not required by them. In the mean time the grad-
ers had already been despatched by the suppliers to the Project Depot.
Seven of these were still lying in the Depot; the remaining three were
issued to units, of which two had not been put to use and one met
with an accident on its way to the unit, rendering it out of action.

No records had been maintained showing the duration for which
the individual machines were employed. All the twenty-eight graders
of types ‘B’ and ‘C’ were offered by the Director General, Border
Roads to the Engineer-in-Chief’s Branch in March, 1961, but were not
accepted by that Organisation. The Border Roads Development
Board stated in January, 1963 that these graders would be required
by them owing to the sanctioning of new projects and that the ques-
tion of their transfer was not, therefore, pursued further.

The Committee enquired why these graders were not purchased
after adequate trial in the conditions in which they were to be used;
for what period these 35 graders were utilised during 1961-62 and
what was the total expenditure incurred on their repairs, maintenance
and drivers etc. Explaining the position of the case, the representa-
tive of the Ministry stated that there were three types of motor
graders:

Type Quantity Cost
(i) Caterpillar 7 Rs. 99,000 each
(ii) Komatsu 18 Rs. 90,720 each
(iii) Gallion 10 Rs. 81,230 each

26
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The old Caterpillars which belonged to the Indian Army were in
use. The seven graders, in question, related to Gallions. In regard
to Komatsu and Gallion, the specifications were obtained through
trade channels through the Director General, Supplies and Disposals
and Director General of Ordnance Factories and then they were pur-
chased. Infact, Gallion was purchased through an open tender under
normal methods through ISM, Washington. The Gallions were fitted
with super-chargers which were one of the important things for such
equipment working at high altitude, and therefore, they were consi-
dered suitable. The witness, however, admitted that no pre-trial was
conducted before accepting the Gallions. He added that there was a
gallion of pre-1948 model in the Indian Army and when the E-in-C
issued the order giving that gallion to the project, one of the experts
in Sonamarg felt that that model would be of no use in Ladakh where
the minimum altitude was 10,000 feet. The Gallions which were pur-
chased, were of the latest model, fitted with super-chargers and hav-
ing a horse-power which was much higher than the pre-1948 model.
YThe Secretary of the Ministry added that there was no experience of
using this type of machine at such a high altitude. The real trouble
was due to loss of power. That was looked after by having super-
charger in the new model. It was further stated that those gallions
were now working all right in Ladakh.

To a question whether any log-book was maintained, the represen-
tative of the Ministry stated that a log-book in a systematic way had
not been possible but a record which indicated the total hours of run
over a period of time had been maintained. From this record it was
found that the average number of hours worked per season was about
257-8. The Defence Secretary added that instructions had been issued
on 19th December, 1963, setting out the manner in which various items
of books of account should be kept and one of these items related to
the log-books.

Replying to a question, the representative of the Ministry stated
that nine out of ten Gallions were in use since 1st July, 1961, in all
the border roads. The Committee enquired whether the opinion of
the Chief Engineer of the Project that the pre-1948 model gallion
would not be suitable was conveyed to the Director General, Supplies
and Disposals who took the decision that this new model would be:
workable and therefore should be ordered for. The representative
of the Border Roads Organisation stated that that opinion pertained
to the pre-1948 model gallion and the defect pointed out was kept
in view while placing order for the new type of gallion. He added
that the question of trying the gallion at high altitude would have
eant a delay of one year. It was admitted by the representative of
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“he Ministry that the motor graders were obtained a little earlier on
“he basis of expectation of progress of works which later on did not

‘materialise. The Gallions were received during the period from De-
cember, 1960 to January, 1961.

The Committee enquired as to why within a short period of the
receipt of 35 graders 28 were offered to someone else. The Secretary
of the Ministry of Defence stated that the roads on which these grad-
ers were to be used were not ready according to expectations. Second-
ly, the Border Roads Organisation had really no idea of the number
of months for which the graders would be able to work in a certain
region. In this particular case, the progress of work was not properly
estimated while the equipment came very early. The Committee de-
sired to be furnished with a note giving particulars of the graders
and the periods (indicating dates) during which they were not in
use. The note is still awaited (March, 1964).

The Committiee do not appreciate the purchase of such costly
machines (10 Gallions costing Rs. 9:10 lakhs) without trial, specially
in the face of the opinion of the Chief Engineer of the Project that this
type of grader (the pre-1948 meodel Gallion) would not be suitable,
The argument that their trial at high altitude would have meant a
delay of one vear loses much of its force in view of the fact that these
graders on receipt were lying idle for several months, The Commit-
tee also regret that the information asked for by them regarding the
particulars of the graders and the periods (indicating dates) during

which they were not in use has not been furnished so far (March
1964).

The Committee would also like to refer to the information furnish-
ed by the Defence Secretary that the roads on which the graders, in
question, were to be used were not ready according to expectations
and that the Border Roads Organisation had really no idea of the
number of months for which the graders would be able to work in a
certain region. In this particular case the progress of work was not
properly estimated while the equipment came very early. This indi-
cates lack of proper planning and initiative which is all the more re-
grettable as it concerns Defence activities in the border area.

Avoidable Expenditure, para 64, pages 65-66

28. Four tenders received in May, 1961 for the transportation by
boats across a river, of stores required for the construction of certain
border roads, were rejected without recording any reasons. It was
stated in 1962 that the rejection was due to certain mistakes, amend-
ments and additions pointed out by the Chief Engineer’s Office. The
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connected papers have not, however, been made available to Audit
so far.

Fresh tenders were invited in June, 1961 from five firms, includ-
ing the four which had previously tendered. The firm whose rates
were the lowest in the first instance had again quoted the lowest
rates which were, however, very much higher as compared to previ-
ous ones except in respect of one item; for example, in two cases,
the rates were increased from Rs. 175 and Rs. 500 per trip to Rs. 325
and Rs. 900 per trip respectively. The contract was concluded with
this firm on 15th July, 1961. An extra expenditure of over Rs. 61,000
‘was thus incurred on account of the higher rates.

According to the terms of the contract the stores were to be hand-
ed over to the contractor at the depot site. They were actually
transported in Government trucks upto the bank of the river and
‘handed over to the contrmctor there. This constituted an unintended
financial benefit to the contractor and involved Government in an
-avoidable expenditure of Rs. 9,000 worked out at the prescribed rates
of recovery for the use of such vehicles by the contractor.

It was learnt from Audit that it had been stated in December,
1963 thmat the reasons for the rejection of the first tender were not
recorded by the Task Force Commander and that that was an “un-
fortunate omission”. The Committee enguired whether the “un-
fortunate omission” was not actually mala fide and what were the
alleged irregularities under investigation. The Defence Secretary
stated that it would not be proper for him to prejudge whether there
was mala fide because the matter was under investigation by the
Special Police Establishment. It was added that the alleged irregu-
larities under investigation were whether there was anv male fides
in incurring this increased expenditure, any intention to misappro-
priate or misuse Government funds etc. It was further stated that
there were five reasons for re-tendering. In the initial stages only
one boat per day was specified. In the modified tender, the number
of trips required during the contract period and the place for collec-
tion of stores were changed i.e. from Dibrugarh Ghat and Sonari
Ghat or Sisi Ghat to Panchali Ghat or Dibrugarh Ghat and Sonari
Ghat, respectively. This was absclutely necessary because these
were the places where the equipment would be loaded and unloaded.
The next item was a specific provision for transportation of danger-
ous stores and explosives. Certain other conditions of the contract
were worded more specifically. To a question as to why connected
papers in this regard were not made available to Audit, the repre-
sentative of the Ministry of Transport stated that there were no

2564 (Aii) LS—3.
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papers about it. It was added that papers concerning further dis-
cussions and investigations were with the Special Police Establish-~-
ment. The Committee then enquired as to how much money had
been actually paid to the contractors in question, The witness pro-
mised to furnish the information later. The information is awaited
(March, 1964).

The Committee enquired whether it was u fact that the political
department of NEFA as also the Civil Department had put the con-
traclor, in question, on the black list and advised all Governments
not to make use of his services. The representative of the Ministry
stated that the Ministry was not aware of any blacklisting having
been done; but an information was received from the Assam (Qov-
ernment that the contractor would not be desirable person and on
receipt of that information all further transactions with this firm
were stopped. Replying to a question the representative of the Min-
istry stated that the maximum amount payable per trip under the-
contract was Rs. 900 for carrving heavy vehicles, heavy duty plant,
machinery etc.

Explaining the significance of the special condition in the contract
that the material would be delivered at Ghat, the Secretary, Minis-
try of Transport stated that the governing consideration was the
quick ferrying across. He added that the normal thing would have
been to ask the contractor to take charge of the material at the depot
but as some quick and expeditious action was 10 be taken, for
operational reasons, the special condition was provided that the:
material would be delivered at the ghat. The fact that the four
tenders received in May, 1961 for the transportation by boats across
a river, of stores required for the construction of certain border
roads, were rejected without recording any reasons and that the
award of contract on 15th July, 1961, on the basis of fresh tenders
resulted in an extra expenditure of over Rs. 61,000 causes a legiti-
mate doubt about the bonafide of the action of the officer concerned.
The Committee note that the matter has been entrusted (o the Spe--
cial Police Establishment for investigation. The Committee would
like to be informed of the final outcome.
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MINISTRY OF WORKS, HOUSING AND REHABILITATION
(Department of Works and Housing)

Government owned residences in Delhi and New Delhi—pages 50-54,
para 51

(i) Assessment of rents

29. Standard rents for Government residences are computed in
two different ways prescribed in the Fundamental Rules:

(a) according to Fundamental Rule 45-A, which allows certain
concessions to Government servants to whom it applies;

(b) according to Fundamental Rule 45-B, which does not em-
body the concessions specified in Fundamental Rule 45-
A, and is applied if the allottee is not a Government ser-
vant eligible for Government accommodation.

The statement below compares the rent actually assessed for re-
covery during 1961-62 in respect of the residences constructed by
Government in Delhi and New Delhi with the total of the ‘standard’
rents for those buildings as computed in the manner prescribed:

{In lakhs of rupees)

S).  Category of allottees No. of Annual Annual standard

No. buildings rent rent,
assessed Under Under
28 pav- Funda-  Funda-
able by mental mental
the Rule Rule
allottees  45-A 45-B

1 2 ? 4 5 6
1 Government servents . 28,946 99°10 1,70°45  2,19°78

2 Persons entitled to rent-
free accommodation—

(a) Ministers & Dcputv
Ministers®* . a< .. 171 4-16

*Rigures relating to the Prime Minister’s residence have been excluded.

31



32

(In Jakhs of rupees)

(6) Members of Plann-
ing Commission . 5 .. 0-20 0-36

(¢) Judges of the Sup-
reme Court . . 15 . 056 0-89

(d) Other persons hold-
ing government ap-
pointments . . 7 .. 017 0-42

3 Members of Parliament . 569 341 595 9-78

4 Officers of Government
Compantes and Cor-

porations 8o1 10°90 585 11-00

< International Organisations 150 4-63 3-48 4-65

6 Press Representatives . 45 0°49 0-46 o8¢
7 Non-Government bodies
snd individuals, includ-
ing 5 residences in the

University of Delhi . 94 275 206 2:93

8 Clubs . . . 11 0-06 010 01§

ToraL . . . 20.688 1.21°34 1,50-99  2,84-97

The total capital cost of Government residences (excluding those
in Class H allotted to Government servants within the pay range
Rs. 70—Rs. 110 in respect of which figures are not available) amcunt-
ed to Rs. 21-45 crores at the end of 1958-59.

Allotment to Government Companies and Corporations

Government companies and Corporations have been allowed to
retain some Government residences on payment of rent under Fun-
damental Rule 45-B which applies to certain classes of Government
servants, and not with reference to prevalent market rates, which
would have been much higher.

1t was explained in the course of evidence that the Fundamental
Rules did not apply to private persons. According to a decision
taken by the Government, whenever a Government building was let
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out to a private person for residential and business purposes rent
should be recovered monthly in advance at the rate prevailing in the
locality for similar purposes. In any case such rent was not to be
less than that chargeable under FR 45-B. It was added that in the
pest efforts were made to assess the market rate of rent for this pur-
pose but they could not devise any formula in this regard. Most of
the Government colonies were in compact blocks situated in areas
where there were no private properties and it was, therefore, diffi-
cult to assess the market rate of rent. It was for this reason that till
last year (1962-63) the Department had acted on the assumption that
the rates worked out under FR 45-B were more or less equivalent to
the market rent. Since then, the rents had increased all around and
Government were reviewing this position. As regards the employees
of the Government companies, the representative of the Ministry
further urged before the Committee that these persons were not

being treated as private parties, but were regarded as
ernment” employees.

“semi-Gov-

The Committee are not convinced by the plea that, since Govern-
ment colonies were situated in areas where there were no private
properties, it was difficult to assess the market rates of rent. In their
opinion, there could be no difficulty in ascertaining the prevalent rates
at which similar houses are let out in the adjoining colonies, either
by conducting a sample survey or through the assistance of local
bodies. They would like to be informed of the outcome of the pro-

posed review which was stated to be under examination of the De-
partment.

As regards the charging of rent from employees of the Government
companies, the Committee feel that the existing practice of charging
rents at concessional rates amounts to an indirect subsidy to these
Public Undertakings. In their opinion, whatever concessions are to be
given to the staff should legitimately be borne by these Companies
and not by the Government as is being done at present.

Allotments to Press Representatives

30. The Audit Para also disclosed that 45 press representatives
had been allotted Government accommodation at concessional rates
fixed for Government servants instead of at the market rates. The
representative of the Ministry explained in evidence that a policy
decision was taken in this regard in May, 1954. The press represen-
tatives had contended that they were required to stay in the capital
and their services were needed by the Government. It was then
decided that a certain number of houses should be set apart for press
representatives. This number had since been increased to 50. As
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regards the procedure followed for allotment of these houses, it was
stated that recommendations were received in this regard from the
Press Association which were generally accepted. - The Committee
desired to be furnished with further details as to the circumstances
under which Government accommodation was allotted to the press
representatives at concessional rates, The witness promised to fur-
nish a note to the Commitiee, which is still awaited.

Allotments to the University of Delhi

31. Five residences had been allotied to the University of Delhi
at a nominal rent of Re. 1 per annum each, the annual maintenance
charges being borne by the University. The Committee were inform-
ed that the allotments were made before 1947 and .t wus decided to
maintain the status quo. These were old commitments and the terms
of the lease could not be altered unilaterally. In this case also the
Commmitee feel that, instead of giving a hidden subsidy in this man-
ner, Government should charge full rents from the University and
reimburse the amount, if necessary, by way of cash Grants. They
would like the Ministry to examine this matter in the light of their

above remarks.

Accommodation provided to Clubs

32. While the Constitution Club is charged rent at an ad hoc rate
of Rs. 100 per month, there seems to be no uniform policy in assess-
ing the rent for acoommodation provided to the other ten clubs. In
respect of three of them a nominal rent of Re. 1 per month is charg-
ed, three are occupied rent-free and the remaining four pay rents
amounting to Rs. 6° 75, Rs. 20-37, Rs. 21- 31 and Rs. 349° 08, respectively
per month. The Committee were informed that these were old
cases. Now the Department was not ellotting any accommodation
to the clubs. The representative of the Ministry, however, agreed
that as and when the present leases expired, the question of charging
reasonable rent from the private clubs would be considered.

Government Accommodation for Private Parties

33. According to the Audit Report 89 private parties were also
being charged concessional rents (under FR 45-B) instead of market
rates. In some cases houses earlier requisitioned from the public had
been allotted to these private parties. The representative of the
Ministry stated that there were no set rules in this regard, but resi-
dential accommodation was made available in each case for valid
reasons. Some of the allottees were honorary workers. The Com-
mittee desired to be furnished with a complete list of such allottees.
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“They also desired to be informed of the justification of requisitioning
‘houses for such; allotments. The representative of the Ministry pro-
'mised to furnish the details to the Committee. While the Committee
‘will await this information they cannot help expressing their con-
crern over the existing state of affairs under which no set of rules or
procedure had been evolved regarding allotment of Government
accommodation to private parties. As matters stand at present a
Iarge measure of discretion is allowed to be exercised by the Depart-
‘ment. The Committee suggest that instead of leaving the position
‘80 vague, suitable rules and procedure should be framed laying down
among other things the criteria for allotment of accommodation te
private parties, rates of rents to be charged etc.

Arrears in recovery of rent—pages 54-55, para 52

34. The following table brings out the position in regard to
arrears of rent awaiting realisation, according to the registers
maintained by the Director of Estates:—

(In lakhs of 1upees)

Year Assessed Realisations Balance as Remarks.

rent upto on 1-12-1962
30-11-1962 (arrears for
the year)
Upto
1957-58 . . TI5§-00 1146-60 8-40 The total arrears upto
the end of 1961-62
1958-59 . . 146-11 142-81 3-30 remaining uncleared
1959-60 . . 164°52 15970 482 by 15t December,
1962 was Rs. 35:67
1960-61 . . 180°13 174-10 6-03  lakhs,
X961-62 . . 18097 167-8s 13-12

It would be seen that the arrears pertaining to 1960-61 and earlier
-years constituted over 63 per cent of the total at the end of Novem-
ber, 1962. The above figures did not include damages recoverable
from 304 unauthorised occupants amounting to Rs. 1.76 lakhs as on
Ist April, 1962. Of these 58 cases were more than 14 years old.

It had earlier been explained by the Department to Audit that
‘these were not arrears in the strict sense of the term as in almost
all the cases amounts had been recovered from the pay bills of the



36
staff, but had not been adjusted pending intimation of credit vouchers:
from the paying departments. The representative of the Ministry
informed the Committee that this position had been confirmed. by
certain test checks carried in this regard. A further sum of Rs. 6.
lakhs had since been adjusted and the position of arrears as on st
July, 1963 was as follows:

Ycar Amount

(In lakhs of
Rupees)
Upto 1957-58 . . . . . . . . 748
1958-59 2-00
1656-60 . . . . . 373
1960-61 . . . . . . . . 519
1961-62 . . . . . . . . 10-31
Totral . . . . . 2G-71

He added that there was no difficulty in recovering these-
amounts as most of them were only pending adjustments.

The Committee are constrained to observe that the unsatisfactory
state of affairs regarding the recovery of rents is being reported to
them year after year. (The total arrears upto the end of 1961-62
remaining unrecovered upto 1-12-1962 was Rs. 35.67 lakhs). Last
year the Committee had observed that, despite their ohservations/
suggestions in the carlier years, Government had not been able to
take suitable measures to improve the position even though more
than 9 years had elapsed since the matter was first brought to their
notice. From the facts placed before them the Committee find that
the position is still far from satisfactory. While the plea that the
adjustment in accounts was pending intimation of credit vouchers can:
be taken in respect of arrears accruing in the current year, the
Committee feel that, there can be no justification for amounts out-
standing from as far back as 1957-58 and earlier years. The Com-
mittee were informed in October, 1962, that a Committee of
officers of the Ministries of Works, Housing and Rehabilita-
tion and Finance had been set up for examining the question of devis-
ing a suitable procedure for recovery of remts.

35. The Committee are surprised to learn that this Committee did'
not start functioning as the Ministry of Finance Liad advised the De-
partment not to incur extra expenditure on this account during the:
present emergency. The Committee can hardly appreciate the com-
placent attitude adopted by the Ministry in this regard.



Markets—pages 55-56, para 53

36. The administrative control of five markets constructed by the-
Ministry of Rehabilitation and allotted by them to the displaced per-
sons was transferred to the Director of Estates with effect from 1st
April, 1958. The rates of rent fixed by the Ministry of Rehabilitation
for the allottees prior to that date were approximately one-third of

the standard rents which were being charged for shops allotted after
Ist April, 1958.

Arrears of rent outstanding from 1170 tenants of these markets
were as under.

Rs.
Period upto 1st Apri'. 1958 . . . . 4-78 lakhs
Period from 1st April, 1958 to 31st March, 1962 . 3 -8c lakhs

Nu regular lease deeds were got executed by the private tenants,.
nor any securities from third parties taken to safeguard Govern-
ment’s interest. In about 80 cases the closing and opening balances in
the rent ledgers were not worked out or brought forward correctly..
This omission resulted in short assessment of rent bv Rs. 1603 in 38
cases.

Explaining the reasons for the disparity between the rates of rent
charged for the shops allotted by the former Ministry of Rehabilita-
tion and those allotted by the Ministry of Works, Housing and
Rehabilitation after 1st April, 1958, the representative of the-
Ministry informed the Committee that allotments made before 1st
April, 1958 were in the nature of rehabilitation assistance to refugees.
The matter had been considered and it had been decided not to
increase the rents. The witness added that a large number of the
allottees were still not in a position to pay higher rents. The Com-
mittee trust that the position will be reviewed when the leases
come up for renewal keeping in view the financial condition of the
lessee and other factors.

As regards the outstanding rents the Committee were informed
that the amount had been reduced from Rs. 858 lakhs as shown in the
Audit report to Rs. 659 lakhs as on 1st July, 1963. Further action
was being taken to recover the damages under the Public Premises.
Eviction Act, 1958. While the Committee appreciate the difficulties in
the recovery of rents from displaced persons, they nevertheless feel
that the amount of arrears (Rs. 6:59 lakhs) is still heavy and some:
effective steps are called for to recover the outstanding rents.
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37. When it was pointed out that in certain cases even lease deeds
:had not been executed, the representative of the Ministry urged
-before the Committee that in the circumstances that prevailed at
the time of the allotment of the shops by the Ministry of Rehabilita-
tion, the rules could not be followed strictly. Steps were now being
taken to regualrise these transactions.

The Committee enquired further details as to the number of shop-
keepers in whose cases the lease deeds had not been executed so far,
years in which the shops were constructed and leased out. While the
Committee still await this information, they cannot refrain from ob-
serving that the time taken by the Ministry in regularising these
transactions had been rather excessive. Even granting the fact that
these shops were allotted under abnormal circumstances, there could
‘be no justification for continuance of the unsatisfactory state of
affairs for such a long time. They wpould urge upon the Ministry to
take proper steps to get the lease deeds executed as early as possible.

.Land and Development Office—page 56, para 55

38. In para 97 of their 8th Report the Public Accounts Committee
(1962-63) dealt with certain cases of irregularities noticed in the
-accounts of the Land and Development Office, which deals with the
allotment of Nazul lands in Delhi to different parties on a temporary
-or perpetual lease. The paragraph in the Audit Report mentioned
-above has cited further typical cases of irregularities committed by
the Land and Development Office. The Committee propose to deal
‘with only the more important ones.

{a) Absence of comsolidated records of lands and plots available
for allotment.

There was no consolidated record indicating the total extent of
lands or plots etc. available for allotment. It was, therefore, not
possible to ascertain how far the total land available had been given
on lease or to what exent it had been lying vacant. Three registers
-of vacant land were stated to have been prepared during 1959-60
form memory and site checking. In respect of the vacant land
taken from the Notified Area Committee, only 28 items had been
noted in the register, even though more than 40 such vacant lands
had been taken over by the Land and Development Office.

The Committee enquired how in the absence of such records it
was ensured that there was no serious leakage of revenue and ene
eroachment on vacant lands. The representative of the Ministry ad-
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mitted that the position was not satisfactory, but he added that
serious efforts were being made to improve upon it. As regards not
recording particulars of plots taken over from the Notified Area Com-
mittee, the Land and Development Officer explained that when the
plots were taken over in the year 1958, there was no proper handing
over of the sites but only a list of plots wag prepared. 23 sites had
since been got from the Corporation and with the help of plans etc.
an up-to-date record had been prepared thereof.

The Committee feel concerned to note this unsatisfactory state of
affairs in the Land and Development Office. In the absence of proper
records of the lands and plots available for allotment or lying vacant,
the Committee are unable to understand how the office could keep a
watch over the realisation of rents etc. It could also not have been
possible to check unauthorised occupation of lands in the circums-
tances. The Committee feel that the reasons for the failure to main-
tain proper records should be investigated and responsibility fixed.

(b) Arrears of ground rent

39. Although. according to the lease agreements, the ground rents
have to be paid in advance, monthly or six monthly, these provisions
were not being implemented and there were outstandings amounting
to Rs. 10:59 lakhs as on 31st March, 1962. A sum of Rs. 7-84 lakhs re-
lating to premium was also outstanding on the same date. An ana-
lysis of these outstandings is given below:

Arrears of dues relating to Premium  Ground rent
Rs. Rs.

1957-58 and ecrlier years . . . . .. 1,81,285
1958-59 . . . . . . . 41,493 1,43.483
1959-60 . . . - . . . 1,621 1,85,594
1960-61 . . . . . . . 77,495 2,20,220
1961-62 . . . . . . . 6,63,817 3.28,760

ToTAL . . . . . 7,84,4;6 10,59;4_2

In addition, a sum of Rs. 10,40,504 was also outstanding on account
of damages, due to encroachment, misuse etc. There had been no
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systematic procedure for watching the payment of ground rents on-

the due dates and effective steps had not been taken to realise these
dues.

In the course of evidence the Commitiee were informed that out-
standings mostily related to cases where breaches in the conditions of”

the leases had been noticed and penalties imposed by the Land and
Development Office. While the lessees were prepared to pav the

ground rent at the original rates, the Land and Development Office
had declined 1o accept the amounts on the advice of the Law Minis-
try. In the opinion of the Law Ministry in all cases where there was
breach of any kind acceptance of the ground rent from the tenant

would be deemed to mean waiver of the breach. It was added that
the claims were not time barred.

This question had been examined by the Public Accounts Com-
mittee (1962-63) when a similar plea was advanced by the represen-
tatives of the Ministry, The Committee regret to note that in spite
of their observations contained in para 97 of 8th Report (Third Lok
Sabha) no progress has been achieved in the matter of settlement of
these outstanding claims even though more than 1 year has elapsed.

As regards the outstandings on account of damages due to en-
croachment, misuse etc.,, the Committee were informed in evidence
that these related to squatters. Out of this amount (Rs. 10-40 lakhs)
a sum of Rs. 7-74 lakhs was due from five parties alone. The Com-
mittee desired to be informed of the particulars of the five cases, whe-
ther the premises were still under unauthorised occupation, and what

steps were being taken to recover the damages.

The information
is still awaited.

(¢) Non-recovery of ground rent from an unauthorised occupant

40. A plot of land was occupied by a displaced person on 23rd
February, 1948 without permission. Later (on 18th June, 1948) this
land was allotted to him temporarily @ Rs. 75 per month on a month-
to-month basis, the rent being payable in advance. No payment was
actually made by him on this basis and a sum of Rs. 6,326 had fallen
into arrears by August, 1952; the lease, was, however, extended at
Rs. 191 per month from 21st Aygust, 1952. In January, 1957, it was
found that his establishment did not exist and that the arrears upto
the 31st March, 1957 had increased to Rs. 9572. The whereabouts of

the person were not traced and a sum of only Rs. 15 could be re-
covered from his property.
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The Committee were informed in evidence that upto August, 1952
‘the lessee was paying rent at Rs. 75 per month. The rent was raised
to Rs. 191 per month which was communicated to him only in the
"year 1957. The tenant was thus required to pay arrears amounting
to Rs. 6,000 for the period May, 1952 to October, 1955. It was dis-
closed in 1955 that the individual had disappeared. Later he was
traced and imprisioned but only a small amount could be recovered
‘from him and the balance had to be written off. The Committee were
surprised as to how it took the Land and Development Office three
years to communicate the decision regarding enhancement of rent.
They are not satisfied with the plea advanced by the Ministry that
during the intervening period the question of increasing the rent was
under negotiation with the tenant. In para 97 of their 8th Report,
the Committee (1962-63) had desired that a thorough departmental
enquiry should be undertaken into the working of this office so as
to place on a satisfactory footing the management of Government
property entrusted to it and fix responsibility for past mis-manage-
ment. The Committee trust that due attention will be paid to their

recommendation and irregularities as cited in the Audit Report will
not recur.

(d) Demarcation of responsibilities between the Land and Develop-
ment Office and the Delhi Development Authority

4]1. The Land and Development Office deals with the allotment of
Nazul lands in Delhi to different parties on temporary and perpetual
lease. Another organisation namelv the Delhi Development Autho-
rity is also responsible for the management of Nazul lands in Delhi on
behalf of the Government of India as also for the development and
disposal of lands entrusted to it by the Chief Commissioner of Delhi.
The Committee enquired in evidence whether there was no overlap-
ping of functions and duplication of work between the two organisa-
tions concerned with the management of Nazul lands in Delhi. The
representative of Ministry stated that the Delhi Development Autho-
rity besides doing the work of management of certain Nazul lands
was responsible for other matters like developing the lands, slum
clearance etc. The functions of the two bodies were thus quite
separate and distinct. On being asked whether the two could not be
better placed under the administrative control of one Ministry (at
present the Delhi Development Authority functioned under the
Ministry of Health), the witness stated that this question was under
examination of Government. He added that the work was inter-re-
lated and it was considered that it could be better done if all such
organisations were placed under the charge of one Ministry. The
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Committee would like to be informed of the decision taken in this
regard.

Chief Technical Examiner’s Organisation—Para 67, pages 66-67

42. (a) General assessment of the work done by the C.P.W.D.—
The Chief Technical Examiner’s Organisation was set up in June,
1957 to provide a system of internal concurrent and continuous ad-
ministrative and technical audit of works in the C.P.W.D. The num-
ber of cases taken up for technical examination and those in which
defects were noticed and observation memos issued to the Depart-
mental Officers are given below:

No. of Bills, Contracts, Percen-
Must>r Rol's and Works  tage of
Period cases in

Fxamined Commented which
upen defects
were

noticed.
19¢7 (Junc- December) . . . 2071 248 ]2
1958 (Tanuary-June® . i . . 416 216 76
{Tulv-December; . . . 756 552 73
1959 (Januarv-June) . . . . 582 38o 6<
(Julv-December) . . . 761 2g2 52
1960 (Janurry- June) . . . . 960 578 <8
(July-December) . . . 622 160 58
1961 (Tanuarv-June) . . . ) 1130 02 44
(July- December? . . ) 762 41¢ <4

6321 3745

The number of cases where overpayment was initially assessed and
pointed out to the C.P.W.D. upto December, 1961 and which had
not been finalised till January, 1963 was 74 involving a sum of
Rs. 2:52 lakhs.

The amount of overpayment of Rs. 6-71 lakhs accepted by the
C.P.W.D. during 1961 covered the following types of irregularities :

(In lakhs of
rupees;
(i) Sub-stundard executicn of works . . . . 2:81
(ii) Incoirect measurements . . . . . 3-17



It

) _ (in lak's of rupe=s)'
.jif) Less recovery on account of mzterials supplied to

the contractors by the Depertment . . . 0-§2
(iv) Other miscellaneous irregularities - . . 0-21
ToraL . . . . . . . 6-71

In the course of evidence the Committee were informed that out
of 74 cases involving an overpayment of Rs. 2:52 lakhs which were
pending for settlement, 69 cases had since been settled. The re-
maining five involved a sum of Rs. 0-55 lakhs. Explaining the in-
crease in the number of cases in which defects were reported by the
Chief Technical Examiner, the representative of the Ministry stated
that it was due to an overall increase in the volume of work handled
by the C.P.W.D. and the increase in the quantum of checks carried
by the C.T.E. He further pointed out that the percentage of defec-
tive cases had gone down from 82 in 1957 to 54 in 1961 and claimed
that this was indicative of steady improvement in the working
of the CP.W.D.

The Committee are unable to accept fully the view that the re-
ports of the C.T.E. are indicative of steady improvement in the work-
ing of the CP.W.D. While during the period January to June, 1961,
the C.T.E, examined 1130 cases and commented upon 502 cases, the
percentage of cases in which defects were noticed being 44, in the
subsequent half year when only 762 cases were examined defects were
noticed in as many as 54% of the cases. Obviously it does not speak:
too well of the working of the department.

43. Further according to the Audit Report irregularities involv--
ing overpayments of Rs. 6:71 lakhs accepted by the CP.W.D, dur-
ing 1961 covered sub-standard execution of works, incorrect measure-
ments and less recovery on account of materials supplied to the con-
tractors etc. The Committee regret to observe that the facts disclosed:
above suggest slack supervision on the part of the CP.W.D.

44. (b) Overpayments—The position in regard to the recovery of
amounts overpaid to contractors is given below:

/1n lakhs of rupees?

As accepted by the CP W D. Recoveries Made Recoveries pending

Nec. of cases Amount Nc. of Amount No. cf Amount
overpaid cases cases

1038 25- 82 713 9-37 225 16-46
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‘The delay in effecting recoveries had been attributed by the
‘Chief Technical Examiner to:

(i) delay in sanctioning the substituted items statements and
reduction statements by competent authorities e.g.
Superintending Engineers and Additional Chief Engi-
neers without which the Executive Engineers cannot
finalise the cases and make recoveries from the final
bills.

(ii) delay in preparation of final bills due to pressure of other
work on Departmental Officers, delaying tactics on the
part of contractors, transfer of officers and sometimes
closure or amalgamation of Divisions ete. In certain
cases recoveries were held up as there were not sufficient
amounts due for payment to the contractors against
which recoveries could be adjusted.

Explaining the progress made in the recovery of overpayments,
‘the representative of the Ministry stated in evidence tha* out of 325
-cases referred to above only 112 cases of the value of 3:62 lakhs had
since been cleared. In extenuation of the delay in effecting re-
coveries, the witness urged that in cases where the work was in
progress recovery could be effected through subsequent bills and
adjustments were made only when the work was nearing completion.
‘In other cases generally the contractors disputed overpavments anl
the matter had either to be referred to arbitration or court of law.
“This process contributed to delays in settlemen of overpayments.
‘On his attention being drawn to the observations of the C.T.E. that
there were delays in sanctioning substituted items of work, prepara-
tion of bills etc.. the witness admitted that in certain ases the
delays might have heen due to defaults on the part of the depart-
ment. He added, however, that sanctions to extra items, reduc-
tion statements etc. were a part of the process of final settlement of
contractor’s claims and time limits had been prescribed within
which their final bills should be settled. Committees were stated to
have been set up to review the position regarding settlement of final
bills and the builders Association was represented on such Com-
mittees. The progress was stated to be satisfactory.

The Committee consider it unfortunate that even according to the
figures accepted by the CP.W.D. overpayment to the extent of
Rs. 25-83 lakhs was detected in 1038 cases. The Committee are of the
view that the progress of recovery of accepted overpayments is very
slow. While the Committee would watch the results of the steps
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taken by the Department regarding expeditious settlement of contrac-
tor’s final bills through subsequent Audit Reports, they would in the
meanwhile recommend to the Ministry that they should conduct a
review of a few cases, to be selected at random, in which settlement
-of bills had been unduly delayed, with the object of finding out whe-

ther the delays were due to lapses on the part of the officials of the
 «department.

45. (c) Disciplinary Action.— (i) -During 1961, disciplinary action
was initiated against defaulting officers in 10 cases of serious irregu-
larities. This brought the total number of such cases since 1957 to
63, of which 37 cases had been finalised by the end of June, 1962.
‘Out of the pending cases, 8 cases were initiated before 1960. Penal-
ties ranging from warning or censure to dismissal from service had
been imposed on 71 officers.

(ii) Action was also taken against some of the contractors res-
ponsible for execution of sub-standard works by either black-listing
them or suspending business with them for limited periods.

(iii) During the period June, 1957 to December, 1960 the Chief
Technical Examiner’s half-yearly reports included 98 major cases of
overpayment involving about Rs. 10 lakhs in all, due to sub-standard
execution of works. In 70 of these cases involving Rs. 6 lakhs, dis-
ciplinary action was not considered necessary against the officers
responsible even though the overpayments were admitted by the
Department as in the opinion of the Department, no mala fides had
been established against the officers concerned.

The Committee enquired the particulars of officers against whom
departmental proceedings were going on for the- various lapses re-
sulting in overpayments to contractors. The representative of the
Ministry promised to furnish a note to the Committee which is still
awaited,

46. As regards 70 cases in which disciplinary action was not con-
sidered necessary as no mala fides had been established against the
officers concerned, the Committee enquired why no action was taken
for negligence in sypervision of works gtc. which- resulted in over-
payments to contractors. The Chief Engineer, C.P.W.D. stated that
some mistakes were unavoidable and it would not be right to punish
an officer unless he had committed a mistake wilfully or had shown
a certain element of negligence. Each case of overpayment was
examined thoroughly at high level (by the Chief Engineer or Addi-
tional Chief Engineer) before a decision regarding disciplinary
2564 (Ail) LS—4. o
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-.action was taken. As regards the 8 disciplinary cases which were ini-
tiated before 1960, the Committee were informed that 2 of the cases
had since been finalised. The balance (6 cases) were really 2 casés
out of which one involved 5 officers. The Committee were assured
that all the pending cases were being expedited.

While the Committee welcome this assurance, they feel concerned
to note that cases initiated as early as 1960 are still pending with the
Department. Such delays in the disposal of cases are apt to defeat
the very purpose of taking disciplinary action against delinquent
officials. '

47. (e) The para in the Audit report cited the following cases of
overpayments etc. detected by the Chief Technical Examiner.

(1) Overpayment due to sub-standard work etc.—Technical exa-
mination of a bridge constructed in 1959 showed that some of the
cement mortar used was of poor strength and that work stipulated in
the agreement had not been fully.carried out. A recovery of
Rs. 32,159 was assessed on account of these defects. Further, the
rates for two substituted items sanctioned by the Department were
found to be excessive, resulting in an excess payment of Rs. 12,129.

(i) Loss due to inadequate design of culverts.—An equiry into
the collapse of two culverts in July, 1968, on the Delhi-Mathura Road
showed that the failure in the work of widening them was due to
inadequate design, including non-removal of obstruction at the down-
stream side by regrading the channel, and that it was difficult to
hold the contractor responsible for the damage. The loss to Gov-
ernment on this case amounted to Rs. 30,109.

(iii) Overpayment due to inflated measurements—Contracts for
the construction of approach roads to a bridge at Jangpura provided
that the quantity-of earth filling was to be computed with reference
to the initial levels recorded before commencement and the final
levels taken after completion of work. The quantity of earthw-rk
was actually computed on tape measurements which could not be
considered accurate. The contractors were thus overpaid Rs. 8,540
on this account. They also received an excess payment of Rs. 18,303
on account of inflated leads for the carriage of the earth,

(iv) Irremediable losses on widening and lowering of the Delhi-
Mathura Road.—An inspection of the records for the widening and
lowering of the Delhi-Mathura Road showed that the quantity of
soling and metal actually salvaged by the contractor was far less
than the quantity provided, for in the agreement and also the quan-
tity which should have been salvaged as shown by experiments,
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There was also a considerable time-lag (as much as 5 months in some
cases) between the dates of dismantling and the dates of completion
of the stacking of the salvaged materials. The extra expenditure
for supply was assessed at Rs. 19,782.

Further in connection with refilling of a portion -ef the road,
instead of using the hard quarry rubbish available with the Depart-
ment within a lead of half a mile, the contractor was asked to
arrange for it from his own sources, which resulted in a {gtthg;)
extra expenditure of Rs. 4,537. Thus the total loss amounted to
Rs. 24,319,

Dealing with the above-mentioned items individually, the repre-
sentative of the Ministry informed the Committee that in the case of
(i) since no mala fides were involved in the overpayment resulting
from the difference of opinion between the Chief Technical Exami-
ner and the Department with regard to quality of work done and
the manner of devising rates for substituted items it was not possible
to fix responsib’lity on any particular officer. In the case at (ii) it
was stated that while the design for the culverts was alright it was
not properly followed and got executed by the Engineer on the site
of the work. While disciplinary action was being taken against the
delinquent officials involved in the cases referred to at (ii) _and
(iv) above, further action was pending with regard to (iii) as the
matter was under investigation by the S.P.E. The Committee would
like to be informed of the final outcome of these cases.

Unadjusted Balances under suspense and Remittance Heads—para
68, pages 70-71

48. The para in the Audit Report referred to non-settlement of
transactions involving Cash or Stores pertaining to previcus years
and the implications of such delays as indicated below:

Year-wise analvsis of the Remarks.
Head out-standing amounts

f
— —

(Rs. in lakhs)
(1) “Miscella- Pertaining to  1958-59

neous PW and earlier years 132-79
Advances”

Do. Do. 1959-60 3243

Deo. Do. 1960-61 19-30

ToTAL . . . . 184-52*

*Data from ro divisions awsited (Dce2mber, 1962)
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Head

Year-wise analsis of the
outstanding almounts

Remarks

(Rs. in lakhs)

(2) “Purchases” Pertaining to
and earlier years

Do. Do. 1959-60
Do. Do. 1960-61
ToTaL
(3) “Trensfers Pertaining to

1958-59

between and earlier years

P.W.

Officials” Do. Do. 1959-60
Do. Do. 1960-61

ToraL
(4) “Ttems ad- Pertaining to  1958-59

justable and earlier years

by the

Public Do. Do. 1959-60

Works De-

partment” Do. Do. 1960-61
ToTAL

1958-59

221-88 Complete

7389

222-66

. 518-43**

17044
32-34
37-11

. 239-89

94°95
71-76
2798

194-69

informe-
tion was not avail-
able 1o audit as to
how far the large
outstandings  were
due to (a) delay-
ed payments to
suppliers, or (b)
fe‘lure to carry out

adjustments in the
divisional accounts
after the payments

had been made.

(3) and (4) Until the

Jarge balances were
adjusted it could not
be said that ma-
terials transferred
from one division to
another or thestores
supplied or erranged
by other Govern-
ment Deptt  had
actually reached the
destination and had
been accounted for.

Or whether the ser-

vices said to have
been rendered to the
other divisions had
been duly acknow-
ledged and brought
to account.

¢¢Dats from 21 divisions awaited (December, 1962)



In the course of evidence the Committee were apprised of the
latest position regarding adjustment of balances. As on 1st Decem-
ber, 1963, the outstanding amounts pertaxmng to 1961-62 and earlier
years were as follows:—

Heads Amount
(In lakhs of rupees)
Miscellaneous P. W. Advances . . . 106-37
Purchases . . . . . . . . 201-38
Transfers between P. W. Officers . . . . 201+02
Items adjustable by P.W.D. . . . . . 168-46
TOTAL . . . . . . 677-23

Explaining further the steps taken to clear the arrears, the re-
presentative of the Ministry informed the Committee that two teams
of officers of the C.P.W.D. and Audit were set up to go round
the works of the Divisions. As a result of their efforts the arrears
had been cleared to the extent indicated above. Further the ques-
tion of simplification of the procedure to deal with these items was
also under examination. The Committee desired to be furnished
with a year-wise break-up of the outstanding amounts,. The Com-
mittee await this information. They may further be informed of the
up-to-date progress made in the clearance of Suspense Balances.
Meanwhile the Committee would Hke to point out that as the out-
standings remaining under suspense (Rs, 106:37 lakhs) include also
recoveries due from contractors there is a risk of financial loss if
these dues are not cleared in proper time.

Delay in recovery of Government dues—Para 69, page 71.

49. (a) Arrears in recovery of rents—The following amounts
were outstanding at the end of 31st March, 1962 on account of rent
of buildings:

(i) Delhi State Division No. IT . . . . Rs. 6-47 kskhs
(i) Ajmer Central Division . . . . . Rs. 4-38 lakhs
(iii) 27 other Divisions . . . . . . Rs. 4-75 lakhs

The representative of the Ministry claimed in the course of evi-
dence that substantial progress had been achieved in the matter of



recovery of the outstanding amounts. In the Delhi State Division
No. If Uy of Rs. 6-47 lakhs a sum of Rs. 98,000 only was pending.
In the Ajmer gentral Division as against Rs. 4-38 lakhs only a sum
of Rs 1-63 1akhs ‘was outstanding. In the other 27 divisions which
had Rs. 475 lakhs as outstanding, only Rs. 2:89 lakhs remained to
be recovered (out of this amount Rs. 2:06 lakhs pertained to another
Ministry). In reply to another question the witness informed the
Committee that most of the buildings had been let out to other de-
partments, State Governments and local bodies and the recovery of
the arrears of rent was only a matter of departmental adjustments.
The Committee desired to be furnished with further details of dues
outstanding from private parties indicating the amounts and dates
from which these were in arrears. The representative of the Minis-
try ’promised to furnish this information, which is still awalted.

50. (b) Dues recoverable from local bodies in New Delhi/Delhi
for works executed.—The recovery of substantial amounts, as shown
below, representing expenditure incurred by the Central Public
Works Department_on behalf of the New Delhi Municipal Committee
and the Delhi Municipal Corporation for providing municipal ser-
vicés (viz., filtered water supply works and sewage installations)
wa$ outstanding at the end of 1961-62:

New Dethi Delhi Munici-

Year Municipal  pal Corpora-
Committee tion
(Rs. in lakhs)
Relating to _1957-58 and earlier years . . 72-86 3'5g
198-59 . . . . . . . 3°32 §°40
1959-60 . . . . . . . 11-38 144
ToTAaL . . . . 8756 10°42

The Committee were informed that while in the case of the Delhi
Municipal Corporation about half of the amount (Rs. 5 lakhs) had
since been recovered, the position was difficult with regard to the
N.D.M.C. The N.DM.C. had separately lodged a claim for house tax
in respect of Government-built property within their jurisdiction
and their demand was about Rs. 3 crores. A decision was being
awaited. It was also urged that the NDM.C. depended
for its expenditure on subsidies from Government and in



51

case the recovery of outstanding dues totalling about Rs. 87 lakhs
‘was insisted upon, the Government would have to pay further sub-
sidies to Theet this" expend;ture ‘

The Commlttee are surpnsed at the complacent attitude adopted
by the CP.W.D. in recovering their dues amounting to about Rs, 87
lakhs from the New Delhi Municipal Committee. The fact that the
N.DM.C. had lodged other claims on Government or that Govern-
ment might have to give further subsidies should not stand in the
way of the C.P.W.D. in realising their legitimate dues. The Com-
mittee trust that the Department will pursue the matter vigorously
and settle their accounts with the local bodies at an early date.

Cases under arbitration and litigation—Para 79, page 72.

51. In 1957, a separate wing in charge of a Superintending Engineer
-was established in the Ministry of Works, Housing and Supply, to
-deal exclusively with arbitration cases arising out of disputes between
the eontractors and the Central Public Works Department. In March,
1962, one more Superintending Engineer was attached to it. The
table below shows that 225 cases féla‘tmg"to 1961 and earlier 'years
were still pending disposal and that in the majority of cases dlsposed
of, the time taken was more than one year.

: Y L Rl S .~ = R . )
No. of No of cases in which awards No of - No.of
Year  cases given cases pending
received returned cases
for arbi- Within Between After to de-
tration one year -2 years 2 yesrs partment
or with-
drawn by
parties
I 2 3 4 )
1959 . 168 53 81 13 6 18
1960 . 195 s8 69 12 7 49
1961 . 245 31 30 . _ 23 161
1962 . - 2o~- - .. S 20
ToTAL 628 . 142* 180 25 36 . 248

*Only 20 of these cases were disposed of within six montlis.
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Stating the latest position, the representative of the Ministry in-
formed the Committee that out of 225 cases relating to the period.
prior to 1962 134 had been dismissed and 91 cases were being process--
ed.” Of these 5 related to the year 1959, 24 to 1960 and 62 to 1961. Out.
of 91 pending cases, hearing had been completed in 66 cases and only-
awards were awaited. Three more officers had been appointed to
attend to this work. The number of cases referred to arbitration was:
on the increase. 252 cases were received in 1962 and the number for-
1963 might be still larger.. The form of the contract was stated to-
have been revised last year to make the provisions as clear as possible
so as to minimise disputes. It was added that previously if an arbi-
trator failed to give an award within a period of 4 months he was re-
quired to obtain permission of a court of law for the extension of
time-limit. Now under the revised agreement-form the time could he-
extended with the mutual consent of the parties to the dispute.

‘While the Committee note the progress made in the clearance of
pending cases, in as much as the number has been reduced from 225
to 91, they would urge upon the Ministry to continue their efforts in
this direction so that these cases do not accumulate in future. Since
the very purpose of referring disputes to arbitration, in preference to-
legal process, is to get quicker decisions, the Committee suggest that
suitable instructions should be issued to ensure that the bulk of such
cases are finalised within the prescribed period of 4 months,

QOverpayments to Contractors—para 71, page 72.

52. In respect of certain works which had been completed as early
as January, 1944 and March, 1945, the accounts of two contractors
were finalised by ‘A’ Division of the Central Public Works Depart-
ment, New Delhi only in October, 1952 and February, 1953. It was
then noticed that an overpayment of Rs. 67,053 had been made as a
result of short recovery of (i) cost of materials supplied and empty
cement bags not returned (Rs. 63,105) and (ii) Water charges
(Rs. 3,948).

A sum of Rs. 15,000 representing the security deposit of cne of the
contractors was adjusted against the overpayments in August, 1960
(about fifteen years after the execution of the work and seven years
after the accounts were finalised). The balance of Rs. 52,053 had
remained outstanding under ‘Suspense’. Efforts made by the Division
In 1960 to recover the amount through the bills of the contractors:
pending with other Divisions were not successful,



53

The Committee enquired the reasons for the delay of 8 to 9 years-
in finalising the accounts and a further delay of 7 years in effecting-
recoveries of the over-payments. The Chief Engineer C.P.W.D. stated
that these were old cases pertaining to the pre-partition period and
the department was not able to get the reasons for the inordinate-
delay in the finalisation of accounts. It was, therefore, not possible
to fix responsibility in this regard. For the delay in effecting recover-
ies of the over-payments, however, it was stated that the Executive
Engineer who was mainly held responsible had since been compulso-
rily retired for unsatisfactory service, The cases of other officers-
were under examination by the department. It was pointed out that
one of the officers had gone on deputation to a foreign country where
he had since been promoted. The Chief Engineer stated that it was-
a local promotion and that the case in question had not come to light
when the officer was sent on deputation.

The Committee regret to observe that this is a typical case of
slackness on the part of the C.P.W.D. in settling the accounts of con-
tractors and recovering overpayments (amount Rs. 52,053). They
would like to be informed of the action taken against the delinquent
officials. The Committee are surprised that a promotion to the rank
of Executive Engineer could be conferred on an officer on deputation
while his conduct was under enquiry in the parent Department. It is
not clear how such a promotion could be made without the knowledge
and consent of the Department from which the Officer was deputed.
In connection with another case reported in paragraph 30 of the Fifth
Report of the P.A.C. (1st Lok Sabha), the Committee deprecated the
tendency to promote officers during the pendency of disciplinary cases
against them. It is equally necessary to ensure that in similar cir--
cumstances promotions should not be given to officers if they happen
to be on deputation to a post under Government or in a Quasi-Gov-
ernment Organisation. The Committee also suggest that in cases
where an officer’s conduct is under enquiry he should not be sent on
deputation outside the country till the disciplinary case is finalised.

53. As regards recoveries of the over-payments, the Committee
were informed that in one case (involving Rs. 42,313) the contractor
having died his son was trying to evade responsibilities. Legal opi-
nion had since been sought and steps were being taken to adjust the
amount against other bills of the contractor. In the second case the
amount of overpayment had been reduced and a sum of Rs. 5,862 (as
against Rs, 9,740 originally assessed) was to be recovered. The con-
tractor was not traceable for some time. The department had since
found his heir and had gone in for arbitration. The Committee may
be informed of the final outcome of these casess-
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-Avoidable expenditure due to delay in construction of a building—
para 73, page 73.

54. The Government of India d'ecided‘in 1951 to construct a multi-
storeyed building at an estimated cost of about Rs. 69 Jakhs to accom-
modate the offices of the Income Tax Department at Calcutta.

After the land had been acquired in November, 1954, administra-
tive approval and sanction to the actual construction of the building
“was not accorded until January, 1958, The annexes were first com-
pleted in December, 1960, but the construction of the main building
was completed only in January, 1962. Even after the construction of
the main building, only a portion of it upto the 3rd floor could be uti-
lised for accommodation as lifts were not installed. The 4th, 5th
and 6th floors of the main building were occupied on 10th May, 1962
as the lifts in the Annexe building were put into commission on 14th
May, 1962. In the absence of the lifts in the main building the
remaining 2 floors and roof top could not be occupied by vacating
the leased buildings whose monthly rents totalled Rs. 8,600.

The contract for the lifts to be installed in the building was enter-
ed into by the Director General of Supplies and Disposals only in
July, 1961 although the necessary indents had been placed on him in
July, 1958. According to Audit if the building had been constructed
within about four years after the land had been acquired, the saving,
of rent to Government would have been of the order of Rs. 14 lakhs
upto the end of 1961. There had been a further loss as a result of the
delay in the procurement of lifts which had resulted in the non-utili-
sation of the full accommodation, even after its completion in Janu-
ary, 1962.

In extenuation of the delay at the initial stage the representative
of the Ministry stated that certain prelimindries namely drawing up
-of plans, framing of estimates etc. were necessary before financial
-sanction could be accdrded to the commencement of construction of
the building. Normally this work took roughly 12 to 18 months’ time.
In this particular case it was only after the land was made available
that the work could commence. The C.P.W.D. prepared their plans
in May, 1954, but they had to be revised three times at the request
of the Commissioner of Income-Tax. Similarly, the estimates had
also to be revised several times. As regards delay in procurement of
lifts, the representative of the Ministry explained that tenders were
invited in 1958. Since the quotations of the firm involved a lot of
foreign exchange further negotiations were carried out, but they
were not successful. An indent was thereafter placed with the
D.GS. & D. in May, 1960. Thus, the delay of 2 years was due to the
attempts made by the department in negotiating a deal which would
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have invalved less expenditure and reduction in forelgn exchange but
they were not successful. : .

The Committee regret to observe that in this case avoidable ex-
penditure of over 14 lakhs of rupees was incurred due to lack of pro-
per planning and co-ordination among the C.P.W.D., the D.G.S. & D.
‘and the administrative authorities (The Commissioner of Inc¢ome:
Tax). It is unfortunate that the Department should have taken 4
years to finalise plans and estimates necessary for obtaining adminis-
trative approval when, according to their own statement these preli-
minaries normally took about 12 to 18 months. The Committee are
also not satisfied with the explanation for the delay in the procure-
ment of lifts which resulted in a further loss.

Loss in transit—para 75, padges 74-75.

55. In February, 1957, a Public Works Divisional Officer of the
Manipur Administration entered into a contract for repacking. in
bundles of 2 cwt. about 365 tons of corrugated iron sheets .mported
from Australia in bundles of about one ton each and for loading them
in railway wagons at a rate of Rs. 50 per ton inclusive of insurance
charges. In the written agreement with the contractor, however,
the fact that the accepted rate was inclusive of insurance charges was
omitted through oversight.

On receipt of the materials at the destination, a_shortage of 675
tons (together with 585 numbers of cover sheets) was noticed. Be-
sides, one wagon containing 19 tons did not reach the destination.
The contractor claimed Rs, 18,278 on account of the work done by
him. The Administration, however, preferred a counter-claim of
Rs. 23,398 against the contractor on account of transit shortages and
compensation for failure to repack the sheets in smaller bundles of
2 cwts. each. The claim of the contractor was ultimately settled by
arbitration in July. 1960 for Rs. 10,967 (i.e. at Rs. 30 per ton).

In evidence before the Committee, the representative of the Min-
istry admitted that it was a bad case. In the first place there was
omission to mention the fact in the agreemenf that the rates were
inclusive of the insurance charges. Secondly they were not able to
get the necessary certificates about the shortage of the material
from the Railways and tb¢ Manipur State Transport. The Commit-
tee enquired the basis of fixation of the rate of Rs. 50 per ton against
the rate of Rs. 12:50 per ton which, according to Iron and Steel Con-
troller, was the prevalent rate at the Calcutta Port. The representa-
tive of the Ministry explained that the rate of Rs. 12:-50 per ton was
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probably only for loading and unloading of material whereas the
higher rate of Rs. 50 per ton included repacking of the materials as
well as insurance charges. He, however, promised to furnish a detail-
ed note to the Committee in this regard. The Committee desire that
the submission of this note may be expedited. They would also like
to be informed of the action taken to fix responsibility for various.
lapses in this case.

Subsidized Industrial Housing Scheme—Para 99, pages 106—108.

56. Under the Housing Scheme for industrial workers introduced in-
September, 1952, financial assistance is given by the Government of
India to State Governments for the construction of houses for indus-
trial workers whose income does not exceed Rs. 350 per mensum. One
half of the ceiling costs prescribed for construction of various types:
of building units is given by the Central Government as an cutright
subsidy and the balance as a loan repayable by the State Govern-
ments in 30 equal annual instalments.

A total amount of Rs. 17-21 crores as subsidy and Rs. 2106 crores
as loan had been drawn by State Governments upto 31st March, 1962.
Data compiled by the Ministry in September, 1962 showed that out of
91,256 houses which were built under the scheme and were ready for
occupation in all respects, as many as 14,660 houses (representing 16%
of the total) had been temporarily diverted for use by ineligible
persons (i.e. persons other than industrial workers with an income
of Rs. 350 or below per month). Besides, another 11,459 houses (over
12% of the total) were lying vacant.

The percentage of houses not utilised for allotment to the eligible
persons was particularly high in Bihar (42%), Uttar Pradesh
(389,), West Bengal (37%,) and Andhra Pradesh (34%).

It had also been reported that the economic rent was not recover-
ed from the ineligible persons in certain States. In Uttar Pradesh,
the economic rent was not recovered from ineligible occupants till
November, 1959 when orders were issued for recovery at the enhanced
rates. Even thereafter, more than 4,000 allottees paid subsidized
rents instead of the enhanced rents over the period 1959 to 1961. In
Assam, rent amounting to Rs. 92,000 approximately in respect of the
period upto June, 1962 had not been recovered from the ineligible
occupants.

In Andhra Pradesh, the majority of the quarters remained vacant
for periods ranging from 1} to 5 years. 50 tenements in each of two-
areas in Kerala could not be allotted even after 4} and 6 years res--
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pectively. The estimated loss of rent in some States due to the
-quarters remaining vacant is given below:

(Inlakhs of
rupees)
Andhra Pradesh . 7:20
Guijarat 210
Madhys Pradesh . 1-01
Maharashtra 422
Utter Pradesh 4-76
West Bengal 455

The Government of India had requested the National Building
‘Organisation to investigate into the reasons as to why a large number
of tenements built under the scheme were lying vacant.

The scheme did not contemplate the allotment of houses built
under it to ineligible persons and State Governments were made
liable to pay tu the Government of India the difference between the
-economic and subsidized rent for houses which might be temporarily
so diverted. The Government of India reviewed the position and
tssued orders in February, 1962 laying down that in respect of houses
temporarily allotted to ineligible persons, State Governments need
only pay to the Government of India additional charges equivalent

to the interest on the subsidy portion of the assistance given by the
Centre.

The States were further advised in July, 1962 that such of the
houses as could not be allotted to industrial workers by the 30th
November, 1962 should be taken out of the industrial housing pool
and the entire amount of financial assistance obtained in respect of
them (including interest thereon) should be refunded to the Gov-
-ernment of India.

The representative of the Ministry explained to the Committee
the procedure with regard to granting of funds by the Centre and
the implementation of various Housing Schemes by the State Gov-
.ernments. Every year State Governments furnished details of the
Housing Schemes they proposed to undertake in the course of the
year. The Schemes were examined broadly in the Ministry of
‘Works, Housing and Rehabilitation and funds were sanctioned to the
-States on that basis. On being asked as to what checks were exer-
«cised by the Ministry to ensure that the State Governments did not
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get funds in excess of their requirements, the witness stated that the
overall ceilings in regard to this expenditure were provided in the
Pisn. The State Governments were free to plan and execute these
schemes within Plan allocations.

Indicuting the latest position regarding allotment of houses the
representative of the Ministry informed the Committee that on 30th
June, 1963 1,04,350 houses had been constructed of which 95,986 were
ready for occupation. Out of these 77,158 houses had been allotted
to eligible persons. The balance were either allotted to ineligible
persons or were lying vacant. 7294 houses had been allotted to
ineligible persons by the States with the prior approval of the Cen-
tral Government. Allotment of 6865 houses had been made without
such approval. If the first category of allotments were excluded the
percentage of allotments made to ineligible persons would come to
only 127 . The percentage would come down to 8 if the houses allot-
ted to Social Welfare Workers and Community Services for which
funds had been speciallv allotted were also excluded.

On being asked why a number of houses remained vacant, the
witness admitted that in the case of certain States the needs had not
been properly assessed at the initial stages, and that difficulties were
experienced in persuading the workers to move into the houses,
which carried higher rents.

The Committee feel that the procedure followed for the imple-
mentation of the subsidised Industrinl Housing Scheme leaves much
to be desired.: Whila the Committee appreciate that initiative in re-
gard to these schemes should rightly rest with the State Govern-
ments, who can better assess their requirements and put up propesals,.
they nevertheless feel that since a part of the expendi‘ure is borne
by the Central Government, it is desirable that the latter should
scrutinise the schemes more thoroughly with a view to ensure that
houses do not remain vacant as had happened in the case of certain
States.

The fact that, according to the data compiled by the Ministry in
September, 1962, 14,660 houses (169, of the total) had been diverted
for use by ineligible persons and 11,459 houses (over 129 of the
total) were lying vacant, would indicate that the objective of the sub-
sidised Industrial Housing Scheme has not been fully achieved. This
ealls for a review of the Scheme and suitable remedial measures.

57. As regards the houses constructed so far under the scheme by
the different States and allotted to ineligible persons the Comm‘ttee:
enquired whether the State Governments had paid to the Centre
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additional charges equivalent to the interest on the subsidy portion
as decided by the Government in February, 1962, The witness stated
that no payment had been made on this account so far. He added
that the State Governments were asked either to allot the houses to
eligble persons or refund the amounts given by the Central Govern-
ment with interest thereon. Some of the State Governments had
expressed their difficulties in the matter and had asked for extension
of time to regularise the position. In reply to a question whether the
amounts recoverable from the State Governments could not be ad-
justed in the amounts to be made available to them on the schemes
in the subsequent years, the witness stated that they had not thought
on those lines so far. The Committee suggest that this line of
approach may be examined in consultation with the State Govern-
ments at a high level.

Loss due to abandonment of a work—Appendix I, page 137.

58. In the Building Division, Imphal (Manipur) an agreement
was entered into with a contractor in January, 1959 for providing
barbed wire fencing around a College Compound. The Contractor
refused in February, 1959 to execute the work with new barbed wire
at the agreed rate on the ground that the word “new” did not appear
before words “barbed wire” in the agreement.

The agreement was rescinded in November, 1959 by which time
tso contractor had removed the materials valued at Rs. 8,799 issued
to him from Government stock. After the forfeiture of his earnest
money and security deposit, and taking into account the value of
the work done by him Rs. 9,501 remained to be recovered from him.
The illegal removal of the materials from the site by the contractor
was reported to the police in January, 1960.

The Committee enquired the reasons for the delay at different
stages in handling the case. The representative of the Ministry
stated that in the first instance the Police were not inclined to take
cognizance of the matter. It was only after a lot of correspondence
and with the supporting advice of the Government Advocate that
they were persuaded to register the case.

It was pointed out that even after the case was reported to the
Police it was referred to the Additional Chief Engineer for arbitra-
tion, who was also not agreeable to take it up for some time. The
Committee, therefore, enquired as to why no effective action was
taken even though more than 4 years had elapsed. The witness ad-
mitted that there was delay in handling this case.

The Committee are not happy at the manner in which this case
was handled at the different stages. They desire that responsibility
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-should be fixed and officials found guilty of different acts of commis-
-sions or omissionsg dealt with suitably. They would also like to be
informed of the police case as well as the action taken against the offi-
. cials concerned.

(Department of Rehabilitation)

Proforma Accounts of the Compensation Pool—para 56, pages 58 to 61

59. On the partition of the country, the properties left in India
by the migrants to Pakistan were declared to be evacuee properties
and their management, collection of rent and accounting thereof, etc.
were entrusted to Custodians appointed under the Administration
of Evacuee Property Act, 1950. Most of these properties were later
acquired by the Central Government under the Displaced Persons
(Compensation and Rehabilitation) Act, 1954 and the rules made
thereunder for the purposes of the “Compensation Pool” for payment
of compensation and rehabilitation grants to displaced persons.

A summarised statement of receipts and payments is given below:

Progres- Progres~

Receipts Tn stve 10 Payments In sive to
1961-62 end of 1961-62 endof

1961-62 1961-62

(In crores of rupees)

1. Contribution to .. .. 1. Compensation
the Pool from payments 12:60 11326
sale proceeds cf 2. Rehabilitation
acquired evacuee payments 3°96 §7-42
property and rent 3. Surplus in the 6-36* 0-:98*
collected from pool

displaced persons 14:33 103°42

2. Government
contribution
1o the Pool—

(i) Rent, sale,
etc. of Govern-_
ment built
propertice (net) 364 1768

*The transactions during 1961-62 showed a surplus of ns. 6 36 crores which fully
wiped out the deficit of Rs. 5.38 crores w..ich had accumulateu vp to the end ot the pte-
wious year and left & small balance of Rs. 0.98 c1otes t0 be carrieat forward,
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‘In . Pro ressiy - In Troress ¢
Receipts 1961-62 toe~d of  Payments 1961-62 toend of
CINI 6 ¢ 1961-62

(i} Refunds of
Joans advanced
by Government
(net) 480 4989

(In crores of rupees)

3. Other receipts 015 066

e

ToTAL . 22-92 171-66 22-92 171-66

The position as on 31st March, 1962 in regard to compensation
-applications filed by displaced persons is shown below:

Number Amount4

(In crores of rupees)

Compensation application forms filed . 5,02,900 187-00
Compensation app'ication forms settled . 4:49,416 170-68
.Compensation application forms on which
stastements of accounts have been
issued but final payment or adjust-
ment is pending . 49,212 14°37
Compensation apphcanon forms yet to
be settled . 5,272 2:00
(approximate
amecunt of pay-
ments expected
to be made)

In evidence, before the Committee, the Chief Settlement Com-
wmissioner stated that the outstanding number of cases had been
brought down to 26,000 (value—Rs. 3-49 crores) as on 30-9-1963 (as
against 49,212 cases amounting to Rs. 14:37 crores). The position at
the end of December, 1963 was that claims worth only Rs. 2:73 crores
were pending settlement. The Committee enquired the reasons for

~ the delay in the settlement of compensation claims and desired to
know as to when they would be finalised. The representative of the
2564 (Ali) LS—5.
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Ministry stated that the Department had finally fixed 31st March,
1964 as the last date for filing of claims. It was now for the displac-
ed persons themselves to come up with their claims and get them.
adjusted. He added that on the basis of the progress made so far it
should be possible to finalise the claims within a further period of 2:
years. The Committee desired that the Ministry should examine a
few cases (about 30 cases at random) with a view to finding out
whether the delays were not due to any lapses on the part of the:
officials dealing with them. The witness promised to examine the:
position. The Committee await the results of this examination.

While the Committee are glad to note that out of claims amount--
ing to Rs. 1437 crores outstanding as on 31st March, 1962, claims
worth Rs. 2:73 crores only were now pending settlement they, how-
ever, consider the amount to be quite heavy. They desire, threfore,
the Ministry to take steps to ensure that in settling these cases there
are on avoidable delays. They hope that all these outstanding cases
would be cleared within the next two years, as anticipated by the
Ministry and the disposal of the remaining compensation applications
would be expedited.

Disposal of Evacuee Property.

60. Surplus rural evacuee houses, the reserve price of which was:
estimated at about Rs. 2 crores were sold in June, 1961 to the Govern-
ment of Punjab at 5 per cent of their reserve price i.e., for about Rs. 10
lakhs only. A rebate of 6 per cent was also allowed on the sale price-
to meet administrative expenses for the disposal of the above pro-
perties. Government have stated that the transaction was carried
through because (i) according to the sales conducted just before the
deal, the price fetched for some houses was about 13-14 per cent. of
the reserve price and, in many cases, no bid was received, (ii) the
properties were rapidly deteriorating in value and (iii) the cost of
their upkeep and disposal would have been greatly disproportionate
to the amounts expected to be realised.

The Committee were informed that Urban properties with a
reserve price of Rs. 182 crores were also sold for Rs. 2725 lakhs, that
is 15% of the reserved price. It is also understood from Audit that
Agricultural land with a reserve price of Rs. 46 lakhs was sold for
Rs. 1819 lakhs. In extenuation of the circumstances, the represen-
tative of the Ministry stated in evidence that the rural properties
(houses without adjacent fields) were in the areas where they were
not used and looked after for a long time. There were floods during
_ this period and the properties suffered heavy damages. The Chief

-
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Settlement Commissioner added that it was a package deal in which
the Central Government had definitely derived some advantage. -On
earlier occasions certain auctions were held in which similar, pro-
perties were sold at 13 to 149, of the reserve price. Some of the pro-
perties did not fetch any price in two or three successive auctions.
It was in that context that it was decided to hand over the proper-
ties to the Punjab Government and thereby save expendxture on
their administration ete. ‘

It was pointed out that prices of land and properties in the urban
areas had risen all over the country and so it was not appreciated how
the houses, shops etc. were given at 15 per cent. of the reserve price.
The representative of the Ministry explained that these properties
were not in bigger towns. He, however, promised to furnish a state-
ment showing the types of buildings, names of towns and villages
where they were situated and the reasons for the fall in their prices.

In spite of the claim made before the Committee that the Cen-
tral Government had definitely derived som= advantage in this pack-
age deal, the Committee feel that this maiter has not been properly
looked into. The Committee were informed that the valuation of the
property had been done round about 1951-52. It is wiell known that
values of properties have gone up since that date. The Committee
are not, therefore, convinced about the justification for selling pro-
perties worth Rs. 2 crores for about Rs. 10 lakhs only.

Since, however, certain information has been called for which is
still awaited, the Committee would like to defer their comments. In
the meanwhile they desire that the supply of information should be
expedited. The Committee would also like to know if seme of the
properties have since been sold by the Government of Punjab and it
s0 at what value, as compared to the average price pud by that Gow-
ernment. ;

Defective maintenance of records

61. The following points came to notice during the local audit of
the offices of the Managing Officers-cum-Assistant Custodians of Eva-
cuee Property and of District Rent and Managing Officers:

(i) Non-maintenance of records.—(a) In the office of the Mana,g'
ing Officer-cum-Assistant Custodian of Evacuee Property, Alwar, no
register showing the rent demand and the collections made in
of rural properties had been maintained. In Bharatpur sttrict,
Rent Demand and Collection Registers 72 groves had not yet’ been
prepared frbm December 1956 to sm August um ' ;

v
4

v gy
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(b) In the office of the Assistant Settlement Commissioner
(Rural), New Delhi, the Rent Demand and Collection Registers were
not posted up-to-date; entries in the Registers as at August, 1962 had
been made only upto rabi season, 1961 in respect of lands, upto March,
1960 in respect of houses, and upto August, 1961, in respect of gardens.

(c) In the Office of the Custodian of Evacuee Property (Urban),
New Delhi, entries in the Register of Immovable Properties of Najaf-
garh were unattested. Certain entries had been scored out without
recording any reasons and withou! authentication, while some of the
columns of the Register had not boon filled in at all.

f4Y The original Acquir. 2 Property Register in respect of Bhogal
was missing. The entries in the reconstructed register were not

attested by any officer. Several columns of the new register were
also unfilled.

(1) Incomplete Property Registers.—(a) In the office of the Cus~
todian of Evacuee Property (Urban), New Delhi, certificates as to
whether all properties had been correctly entered in the Basic Pro-
perty Registers of Wards No. XI to XIV and Acquired Property
Registers of Wards No. 1 to XIX had not been recorded in those regis-
ters upto 19th February, 1962.

(b) in the Rent Demand and Collection Registers of the Custo-
dian of Evacuee Property (Urban), New Delhi, only 1,954 properties
were accounted for against the total number of 3,631 properties allot-
ted upto 31st January, 1962.

(c) In 8 cases, properties entered in the Basic Property Registers
had not been entered in the Rent Demand and Collection Registers
(Rural) maintained by the Managing Officer-cum-Assistant Custo-
dian, Sri Ganganagar.

(iii) Accounting of sale proceeds.—(a) In the two zones of Gaya
and Monghyr, the verified compensation claims of displaced persons
for Rs. 5-47 lakhs have not yet been adjusted against the sale price
of evacuee properties purchased by them.

(b) In 508 cases, earnest money totalling Rs. 573 lakhs obtained
by the Custodian of Evacuee Property (Urban), New Delhi during
the period from 1st April, 1956 to 31st December, 1960 from the pur-
chasers of properties had not been adjusted till February, 1962.

(c) A sum of Rs. 4-35 lakhs on account of earnest money received
from the highest bidders of evacuee properties outstanding in the
books of the District Rent and Managing Officer, Jullundur, upto
S1st March, 1962 had not been finally adjusted (January, 1963).
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The Committee enquired whether steps had been taken to bring
the records up-to-date, assess and realise Government dues in respect
of such properties and to fix responsibility in cases where there had
been gross failure of duty. The representative of the Ministry stated
that the work of assessment had been completed and records brought
up-to-date. It had, however, not been possible to fix responsibility
on any particular person as the conditions under which the work was
undertaken were such that systematic maintenance of records could
not be attended to. Subsequently, however, when the tempo of work
subsided this matter was given proper attention and staff was deput-
ed for the purpose. On being asked whether as a result of the build-
ing up of the records any arrears of rents were found to be recover-
able, the Chief Settlement Commissioner stated that the process was
still going on and the final position would be known only after the
work was completed. The arrears were stated to be around Rs. 35
crores. On being asked whether delay in building up the accounts
had resulted in certain Government dues becoming irrecoverable, the
representative of the Ministry stated that the position had not been
examined from this angle, but he promised to look into the matter.

The Commitee do not feel happy over the failures and shortcom-
ings revealed in respect of maintenance of records in the offices of
the Department. It is regrettable that arrears of rent are stated to he
as high as Rs. 3-5 crores and it is not known what amount is likely
to become irrecoverable as a result of the delay in building up the
accounts. The Committee would, therefore, like the building up of
the Accounts to be completed as early as possible. They would also
like to be apprised of the result of the examination promised by the

representative of the Ministry regarding the effect of the delay im
building up the Accounts.

Scheme for the setting up of a Production-cum-Training Centre—para
§7, page 62

62. In February, 1956, the Ministry of Rehabilitation sanctioned a
scheme for the setting up of a prototype training-cum-production cen-
tre at Kamarhatty, near Calcutta, on an estimated non-recurring ex-
penditure of Rs, 2-32 lakhs and a recurring expenditure of Rs. 3-68
lakhs per annum. The scheme envisaged:

(i) the training and absorption in the Centre of a total of 14D

displaced persons in the manufacture of bamboo products,
and

(ii) the marketing of the products of the Centre, the sale pro-
ceeds of which were estimated at Rs. 4-80 lakhs per annum.
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. The training centre waéxset; up in October, 1957 and 116 traineer
were recruited in July, 1958. 20 of them left during the training

: Out of the remaining 90 trainees, only 59 were absorbed in
the Centre after completion of the training.

. ‘The total expenditure incurred upto January, 1962 was Rs. 12:55
1akhs, of Whu:h the non-recurring expenditure was Rs. 3:02 lakhs end
the recurring expenditure, Rs. 9.53 lakhs.

The total sales from the Centre during the period 1938-59 to 1961-
62 (upto January, 1862) amounted to Rs. 1-79 lakhs only.

' The Centre was handed over to the West Bengal Government with
effect from 1st April, 1962.

. The representative of the Ministry admitted in the course of evi-
dence that the scheme was not a success and it did not work out
sccording to expectations. One of the difficulties was that sufficient
displaced persons were not forthcoming for training and those who
came initiaily either did not complete the training or life afterwards.
Thus, the Centre never reached the stage where it could be con-
verted into a Training-cum-Production Centre. In reply to a ques-
tion the witness stated that the bulk of the expenditure incurred on
the Centre should be treated as on training of displaced persons.
it was pointed out that during three years 1959-60 to 1961-62 the
Training Centre purchased raw materials worth over Rs. 8 lakhs but
the total sale proceeds amounted to only Rs. 2:23 lakhs. According
to the scheme the target of sale was Rs. 4.80 lakhs per annum. The
Committee enquired the reasons for this wide variation. The repre-
sentative of the Ministry explained that since it was mainly a Train-
ing Centre and never became a production unit the wastage was very
high. Certain stocks were also transferred to the State Government
when the Centre was handed over to them. The witness, however,
promised to furnish a1 detailed note to the Committee in this regard.

This information is still awaited.

" 63. The Committee feel that the management of the Production-
cum-Training Centre involving an expenditure of Rs. 1255 lakhs had
not been efficient. Moreover, in their view the expectation made at
the time the scheme was prepared was rather overoptimistic. In
such cases, it is desirable to start schemes in a modest scale provid-
ing for expansion according to the actual needs that might arise later.
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As regards the terms on which this Centre was transferred to the

- West Bengal Government, the Committee were informed that in the
_first year the State Government were not required to pay any rent for
the buildings machinery and other assets. From the second year on-
‘wards rent was to be fixed in consultation with the Central Govern-
‘ment. On being asked as to why the rent had not been fixed so far,
the witness stated that the Additional Chief Engineer was asked in
September, 1863 to work out the value of the super structure. Fur-
_‘ther, information regarding the value of the land was also awaited.

It is surprising that the rent for the buildings was not fixed when
‘these were transferred to the State Government. The Committee do
. ‘mot also see any justification for the unconscionable delay of two years

in assessing the rent. This shows slackness on the part of the officers
‘which need to be looked imto,

Infructuous Expenditure—para 58, pages 62-63.

64. In February, 1958, the Ministry of Rehabilitation sanctioned a
- -scheme at a total cost of Rs. 2:23 lakhs for the rehabilitation of 40

-displaced agricultural families of East Pakistan at Mahaluxmipur in
‘Orissa. The place had been selected on the basis of a report from
the State Government that economic rehabilitation of the families
‘was possible in that area.

The scheme envisaged the acquisition, re~lamation and irrigation
of land and payment to the displaced families of maintenance ex-
penses at prescribed rates for a period of six months. As the scheme
‘had not made much progress by the end of October, 1958, a decision
was taken by the Ministry of Rehabilitation that it should be aban-
.doned. The scheme was, however, revived in December, 1958 at the
instance of the State Government who observed that the land had al-
ready been acquired on the 6th October, 1958 before the Central Gov-
.ernment’s decision to abandon the scheme was conveyed to them.
The displaced familities were moved to the site in the same month.

A joint survey of the site made by the representative of the Min-
istry and the State Government more than a year later, in 1960, show-
-ed that the land which had been acquired was unsuitable for culti-
vation. The scheme was finally abandoned in February, 1960 and the
displaced families were removed to another site at Bhusandpur. The
expenditure incurred on the scheme at Mahaluxmipur amounted to
Rs. 1-23 Iakhs on the acquisition of land and Rs. 0-26 1akh on the ma‘n-

tenance of the displaced families at that place during the perxod
" January, 1859 to March, 1960,
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The State Government intimated in August, 1962 that no officers of
the State Government were guilty of any mala fides. The mattér was:

stated to be under consideration of the Central Government (August,
1962).

The representative of the Ministry explained in evidence that
before the scheme was sanctioned a Special Agriculture Officer of the
Ministry of Rehabilitation, along with officer of the State Govern-
ment, had inspected the site. At the time of acquisition, however, it
was found that 60 acres of land, which was probably the best of the-
lot, was not acquired due to certain legal complications. The.scheme
was abandoned towards the end of October, 1958, but was revived
in December, 1958 at the instance of the State Government, when it
was ensured that this piece of land (60 acres) would also be included
/in the scheme. Ultimately, however, the scheme had to be abandoned
in February, 1960. In reply to a question the witness stated that the-
State Government was asked to institute an inquiry, and on the basic
of their report the Ministry had come to the conclusion that the entire
responsibility for the failure of the scheme lay on the officers of the-

- State Government and that that Government should bear the expen-
diture incurred on this scheme. On being pointed out that in the
initial stages an officer of the Central Government had also inspected
the site, the witness stated that it was only a preliminary examina-
tion mainly related to 60 acres of land which was then contemplated
to be utilised. Later, the scheme was enlarged at the instance of the
State Government to cover 239 acres of land which was ultimately
found to be unsuitable for cultivation. As regards the refund of the
amount spent on the scheme by the State Government, the represen-
tative of the Ministry stated that nothing had been paid so far. The
question was, however, being pursued by the Ministry.

The Committee are unable to understand how the Special Officer
(Agriculture) could have declared 60 acres of land as suitable while-
a joint survey conducted a year later showed that the total erea of
land, 239 acres (which included 60 acres) was unsuitable for cultiva-

tion. It is obvious that the examination conducted by the Special
Officer was perfunctory.

The Committee desire that the question of refund of the sum of
Rs. 26,300 by the State Government be taken up at a high level. They

would also like to be informed of the total loss suffered by the Gov--
ermment in this case.

Failure of a Scheme—para 59, page 63.

65. In February, 1957, the Ministry of Rehabilitation sanctioned &
scheme for rehabilitation of 660 displaced families in Kotah District
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(Rajasthan) at an expenditure of Rs. 33-08 lakhs. The'Rehabilitation
Commissioner of the West Bengal Government who visited the site
in December, 1955 and the officers of the Central Government who.
visited the place in November, 1956 considered that the land in ques-
tion was quite suitable for the purpose. Between January, 1958 and
May, 1959, 266 families were sent to the selected sites. As, however,
cultivable land could not be reclaimed and allotted to them, main-
tenance assistance had to be sanctioned to them for periods 2 to 16
months beyond the stipulated period of 12 months originally envisag-
ed. 208 displaced families deserted the Centre in 1960.

The scheme was ultimately closed in May, 1962. The total expen-
diture incurred on the scheme was Rs. 19-37 lakhs as loans and Rs. 362
lakhs as grants. It was subsequently decided in April, 1962 by the
Ministry that the surplus land and houses should be allotted to local
tribal families. The extent of expenditure on the scheme to be borne
by the State Government was stated to be under examination.

The representative of the Ministry admitted in evidence that it
turned out to be a very bad scheme. Initially when the scheme was
drawn up, it was proposed that displaced persons from Bengal should
be brought and settled on the land which was given by the State
Government free of cost. There were a number of big trees on the
site and it was envisaged that there would be no difficulty in clearing
them manually. When the work was found to be difficult a tractor:
was also requisitioned. Unfortunately, however, the scheme did not
work as the displaced persons were not willing to work for the recla-
mation of the land. The scheme was, therefore, abandoned and the
land and property transferred to the State Government. The witness
added that the State Government had paid for the houses etc. at
their depreciated value. On being asked about the extent of expen-
diture on the scheme to be shared by the State Government, the wit-
ness stated that more or less a settlement had been reached. The
main items of expenditure were the cost of construction of the irri-
gation project. The Ministry of Irrigation and Power had suggested a
formula for sharing this expenditure. The State Government had
been apprised of it. In reply to another question the witness stated
that out of Rs. 23 lakhs spent on the scheme the amount recoverable
from the State Government was about Rs. 7 lakhs. The net loss on
this account would thus come to about Rs. 16 lakhs. He added, how-
ever, that it should not be treated as a loss because a major portion
of the expenditure pertained to irrigation works and construction of
roads etc. Besides, 92 displaced families were still residing there.

It is regrettable that the scheme for the resettlement of displaced
persons from West Bengal proved to be a failure resulting in a net Joss.



70

of about Rs. 16 lakhs to the Central Government. The Committee
regret to note that this was a bad case where the pros and cons of the
scheme had not been considered before hand. The Committee hope
that the Ministry will profit by the experience gained and avoid such
costly mistakes in future.

Loss due to under-valuation—para 60, page 63.

66. A property with a reserve price of Rs. 12,000 was auctioned
on the 19th October, 1957 for Rs. 18,225. On a petition by the pur-
.chaser in April, 1958, the price was reduced to Rs, 9,765 in June, 1958 -
by the Deputy Chief Settlement Commissioner on the basis of infor-
mation supplied by the Assistant Valuation Officer regarding the
land rates, which subsequently proved to be not applicable to the area
in which the property was situated. The mistake came to notice in
July, 1958 when the local audit sought to verify the land rate from
the Valuation Officer. The sale price of Rs, 18,225 was then reinstated
by the Ministry of Rehabilitation in April, 1959.

The purchaser filed a writ petition in the Punjab High Court in
‘May, 1959. The District Rent and Managing Officer, however, enter-
ed into an agreement with the purchaser on the 10th June, 1959 trans-
ferring the property absolutely to him and, on this ground, the writ
petition was quashed by the High Court.

A net loss of about Rs, 8,500 was thus entailed in this transaction
as a result of the initial mistake in valuation and the subsequent
action of the District Rent and Managing Officer in ignoring the Min-
istry’s orders of April, 1959. The question of disciplinary action
against the cfficers at fault was stated to be under investigation (De-
cember, 1962).

It nada earlier been explained to Audit that the District Rent and
Managing Officer who signed the agreement without linking the
papers had resigned from service on 6th February, 1960. On being
asked as to why no action was taken against the officer, the repre-
sentative of the Ministry admitted that it was a lapse. As regards
disciplinary action against the Assistant Valuation Officer the witness
stated that a departmental inquiry was held and it was decided to
drop the charge ageinst him, He added that the information supplied
by the Assistant Valuation Officer was not in respect of that parti-
eular area but it was taken by the District Rent Officer as the value
of the site.
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It is really surprising to the Committee that despite the fact that
the Ministry were aware of the full facts of the case, no notice of
these facts was taken when the officer involved in the lapse was allow-
ed to resign. It passes the comprehension of the Committee how a
decision to drop the charge against Assistant Valuation Officer was
taken when it was clear that he was involved in giving incorrect
information which amounts to suppression of truth. The Committee
desire that this case be investigated again and disciplinary action
taken against the delinquent officer. '

Frrecoverable amounts—Appendix I—page 138

67. In July, 1961, Government waived a recovery of a sum of
Rs. 63,787 spent during the period October, 1951 to April, 1958 on the
training of displaced persons at the Rajpura Works Centre. The
amounts became irrecoverable from them as they left the institution
without completing their training.

The failure to effect recoveries in these cases was due to» the
following reasons:

(1) the surety bonds executed by the trainees upto March, 1954
were legally defective;

(2) no bonds were executed during the period April, 1954 to
December, 1955; )

(3) the bonds were again executed on the old defective form
during the period January, 1956 to April, 1958 even though
a revised form had been approved in July, 1954 in consulta-
tion with the Ministry of Law,

The representative of the Ministry stated in evidence that this was
a case where the Manager did not follow instructions with the result
that ultimately he had to be removed. It was admitted that there
was no machinery to check this. This was discovered from time to
time when officers visited and noticed the deficiencies.

The Committee trust that the Ministry will take suitable steps te
safeguard against the recurrence of such a case where owing to fail
ure in carrying out instructions and laxity in supervision Govern-
ment suffered a loss of Rs. 63,787,

68. In this case recovery of a sum of Rs. 11.54¢ due from dis-
placed trainees had to be written off as the whereabouts of the
trainees who left the institution in the course of training were not

known,
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The Committee were informed that the rate of scholarship was
‘about Rs, 30—35 per month. The trainees disappeared without leav-
ing any address and there was no way of stopping them,

The Committee cannot help expressing a doubt that the trainees:
in such cases may not be bona fide trainees. It would be worthwhile:
for the Ministry to examine how such benefits and facilities of scho--
larships can be restricted to genuine candidates only.

Dandakaranya Project

Appendix I—part I-—page 138. Injudicious purchase of perishable-
commodities

69. A loss of Rs. 14,600 was incurred by the Dandakaranya Project
on the disposal at reduced prices of over 600 maunds of potatoes and:
onions obtained in September, 1960 for a Consumer Goods Stores.
They had remained unsold as retail sale prices fixed by the Price-
Fixation Committee, were far in excess of the market prices. No
responsibility for the loss was fixed, nor was the loss written off till
September, 1962.

The Chairman of Dandakaranya Development Authority explain-
ed in evidence before the Committee that earlier orders were placed
on the assumption that a large number of refugees would be coming.
The orders were later cancelled, Unfortunately, there was difficulty
in arriving at the exact rate of prices to be charged and in taking into
account transport and handling charges which accounted for the de-
lay in fixing the price. Meanwhile, the commodities deteriorated.
He added that the price fixed was also high as it contained an element
of transport and handling charges. '

The Commitiee would like the Ministry to issue special instrue-
tions to the Dandakaranya Development Authority to ensure that
perishable commedities are not purchased injudiciously as happened
in this case resulting in a loss of Rs. 14,600. It is rather strange that
the Price Fixation Committe should have fixed the retail sale prices
far in excess of the market price, despite the fact that there was delay
in fixing the price. This aspect needs looking into.

New Drevux; MAHABIR TYAGI,

March 21, 1964. Chairman,
Chaitra 1, 1886 (Saka). Public Accounts Committee.




APPENDIX 1

(Ref. para 12 of the Report)

‘Note from the Ministry of Education dated 18-2-64 on para 94 of
Audit Report sub-para 5, page 101—Undisbursed scholarships
not received. ‘

(i) What action was taken against the officials responsible for
keeping cheques on the relevant files for a period of 2 to 3 years
‘instead of depositing them in the Bank?

(ii) What is the present position regarding review of ledger ac-
counts of the stipendiaries to find out the amount outstanding under
various scholarships schemes?

(iii) What is the total amount recovered so far and what is the
amount pending recovery under various schemes?

(i) As the particulars of the refund have to be incorporated in
the challan under which cheques are deposited in the Bank, detailed
examination of the accounts of stipendiaries concerned was essential
before the cheque in question could be sent for deposit. Due to pres-
sure of work the settlement of accounts could not be effected and the
cheques became time-barred. We have since ohtained the revalidat-
ed cheques and deposited them in the bank after finalizing all the de-
tails of the accounts. Steps have been taken to prevent the recur-
rence of such incidents.

No action was however taken against any official.
(i) & (iii) Practical Training Stipends Scheme.

The scheme was started with effect from 1949-50. During the ini-
tial four years the amount of stipends payable to candidates was
being remitted to the institutions to which they were allotted in the
form of grants-in-aid and ledgers sheets of individual stipendiaries
were not actually maintained. The accounts had therefore to be
checked from their respective files. So far the accounts of all the
stipendiaries for the year 1949-50 and 1950-51 numbering over 450
have been checked. The position regarding amount recovered and
-amount outstanding for these two years is indicated below: —

Scheme Amount recovered Amount still outsranding
1949-50 Rs. 565°25 nP. Rs. 2,646 44 nP.
1950-51 — Rs 1,050.00 nP.
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It is not possible to give precisely the exact amount outstanding
for the years 1951-52 to 1957-58 as the files for these years have yet
to be scrutinised thoroughly. The files relating to the year 1951-33
are at present being examined. -

R.T.S. Scheme

The Research Training Scholarship Scheme was initiated in 1949-
50. Out of the 731 outstanding cases, lists for which were shown to
audit party, action in respect of 400 scholars has been initiated. Of
these, accounts of about 162 scholars have been finally settled and a
sum of Rs. 7,134.00 approximately realised from the institutions/Uni«-
versities/scholars.

- Action on remaining cases is being initiated. The exact amount
outstanding in respect of the remaining cases will be known after the
files relating to these scholars have been examined.

Merit-cum-Means Scholarship Scheme

The scheme was started in 1959-60. Ledger accounts of 8903
scholarship holders have been reviewed. Stamps receipts in respect
of 220 scholars are outstanding who were recepients of awards under
Merit-cum-Means Scholarship Scheme 1959-60. The Scheme does
not provide for any refund from the scholars on account of failure,
discontinuance etc. etc. Now the scheme is being edministered w.e.f.
1st April, 1960 by the Regional Offices.

Tech. Teachers Training Programme

The Scheme was initiated in 1959-60. The ledger Accounts of 33t
teacher-trainees, who were in receipt of fellowship at various train-
ing centres upto 31st March, 1962, have been reviewed. The payments
w. e. f. 1st April, 1962 are being made through Grants-in-aid, for
which ledgers have not to be maintained. Upto 31-3-62, eight train-
ees had discontinued training from whom a sum of Rs. 32,368 became
recoverable. Against this a sum of Rs. 7560 has been recovered and'
the balance is in the process of recovery.

- The undisbursed fellowships from all the training centres except

L I T., Kharagpur has been received and deposited in the Govern-
ment account. A sum of Rs. 22,000 most of which relates to 1961-62
scheme is still due from I. I. T, Kharagpur. Further action is being
faken.



APPENDIX I
(Ref. para 26 of the Report)

Note from the Ministry of Education dated 18-2-64 on para 4(c) of
Audit Report for 1861-62 for the Indian Institute of Technology,.
Kharagpur ! ]

(1) What were the reasons for the electricity generators having

gone out of order in six years only as against their normal life of 10-.

to 15 years? i

(i) What were the reasons for the delay in taking action about
the disposal of the generators?

(iii) Was any reserve price suggested by the Institute for the
generators? A A . N

(iv) What are the reasons for the delay in passing on credit by
the D.G.S. & D. for the sale proceeds of the generators although as
stated by the Institute on 25-11-1963 an official was specially deputed
to Calcutta office of the D.G.S. & D. for expeditious settlement of the:
claim? = :

(1) The damage was due to fatigue failure of some parts and
consequently the generators fell into disuse.

(ii) Soon after the breakdown, a Committee was appointed by the
Institute to investigate into the causes. The Committee took some
time in probing into the matter and found the cause for the failure
as fatigue of some parts. Thereefter, the Institute tried to have it
repaired so that the generators can be restored to utility but ulti-
mately came to the conclusion that it was not possible and decided
to have it disposed of through the D.G.S. & D. Since the Institute is
autonomous and the D.G.S. & D. generally undertakes disposal work
of Government departments, it took quite some time for the Institute
to make the D.G.S. & D. agree to undertake the disposal work nf the
generators. The appointment of a Committee to find the exact cause-
of the breakdown, the Institute’s endeavours to set right the genera-
tors itself and the securing of the agreement of the D.G.S. & D. for
disposing of the condemned generators all contributed for the delay
in taking action about the disposal of the generators.

(iii) No reserve price was suggested by the Institute for the
generators.

75
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(iv) The Institute was previously a Government Institute and
thereafter became autonomous and some payments due from the Ins-
titute relating to its pre-autonomous period were pending. The D.G.
S. & D. unfortunately mixed up the pending payments with the
sale proceeds of the generators. The Institute in its turn had to
verify from the A. G., West Bengal, why the earlier dues were still
not paid. After protracted correspondence, the Institute has finally
settled on 3rd Februery, 1964 outstanding payments due from it. In
view of this, despite its best efforts, the Institute could not secure the

credit for the sale proceeds of the generators. The institute expects
.settlement shortly.

Sd/- M. G. RAJARAM,
Joint Secretary.
18-2-64.



APPENDIX IiI

Summary of main Conclusions/Recommendations

Serial  Para Ministry/Deptt. Conclusions/Recommendations

No. No concerned

I 2 3 4

I I Education The Committee are hardly convinced with the explanation for the

delay in the disposal of surplus stores. They regret to note that
although the stores had been purchased between 1947 and 1958,

no steps were taken till 1962 to examine thesé stores with a view-

to deciding as to what portion of the equipment could be used in
the polytechnic and what portion would have to be declared sur-
plus. They are surprised to note that the Committee of the officers
which was belatedly appointed by the Principal to go into this

question thoroughly with the intention of completing the work by

July, 1962 had not been able to take up the work even upto Decem-
ber, 1962 due to other pre-occupations.

The Committee have repeatedly pointed out that such delays in -

the disposal of surplus stores not only result in unnecessary locking
up of funds but also entail avoidable expenditure on their care and

2564 (Ali) LS—8.
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Finance
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maintenance with attendant risk of their deterioration with the
efflux of time. They desire that the remaining surplus stores should
now be disposed of expeditiously.

The Committee feel concerned over the delay in the submission
of utilisation certificates which are essential to ensure that the
amount had been utilised for the purpose for which it had been sanc-
tioned. They desire that effective steps should be taken to ensure
timely receipt of such certificates and further Grants should not
be granted to organisations which failed to furnish utlhsatlon certifi-
cates in respect of earlier grants in time.

The Committee are not convinced about the justification of sanc-
tioning grants to a single body by different agencies. In their opi-
nion, with a view to ensuring greater coordination it would be better
if such grants are channelised through a single agency. - The Com-
mittee, therefore, desire that the existing procedure should be re-
viewed and the final decision intimated to them.

The Committee regret to note that even after three years of the
issue of instructions by the Ministry of Finance regarding utilisation
of assets created out of Government Grants paid to various institu-
tions, these were not being followed properly. They desire that the
Ministry should take a serious view of any laxity in this regard.
Steps should be taken to ensure regular receipt of full informatiomn

8l
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from institutions regarding assets created out of Government Grants
and proper maintenance of block accounts of permanent and quasi-

permanent assets by the Ministry. The progress made in bringing
the records up-to-date in respect of grants made after the date of
the instructions issued by the Ministry of Finance (February, 1960)

may be intimated to the Committee before they take up consideration

of the next Audit Report (Civil).

The Committee observe that the unspent balances with the 10
Regional Colleges at the end of March, 1962 amounted to more than
Rs. 55 lakhs (about 30 per cent of the total Grant). It is, therefore,
evident that the Grants released during 1960-61 and 1961-62 were
much in excess of the requirements of the Colleges. They desire
that in order to avoid such large unspent balances in future, the
Ministry should properly secrutinise the demands from the colleges
for grants-in-aid in the light of periodical progress reports of ex-
penditure received from them and only as much of the grant should
be released as is likely to be spent by them during a particular
period of time. The Committee would also like the Ministry to
ensure that the audited statements of accounts are received regularly
in future. ' '

The Committee cannot help observing that it was not proper
for the Institute to have kept the amount (Rs. 34,100) received from
the students towards examination/admission fee in the personal
account of the Principal instead of in the account of the Institute.
It was all the more objectionable that this amount should not have
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been even entered in the cash book of the Institute. The Com-
mittee trust that such cases will not recur.

The Committee are not satisfied with the explanation in this case
relating to the appointment of the Architects. Even granting that
the services of the Architects were required for the preparation of
designs and drawings for the building, they are not convinced about
the need of their services even for the preparation of detailed esti-
mates, tender forms and reinforcement calculations etc. when there
was a separate Engineering Unit for the construction headed by a
Resident Engineer (a retired Superintending Engineer re-employed
for the purpose). The Committee understand from Audit that the
payment of Rs. 60,000 to the Architects related only to the instruc-
tional building. In addition, the architects would have to be paid
Rs. 60,000 for residential houses and Rs. 30,000 merely for purchasing
right for repetition. In the opinion of the Committee, considering
that there was a separate Engineering Unit for construction work,
the payment of Rs. 1.50 lakhs to the architects was on the high side.

The Committee regret to note that the work of the construction
of college was entrusted to the contractor wihout executing a formal
contract and that even thereafter there had been extra-ordinary
delay in this regard considering that the offer of the contractor was
accepted as early as March, 1962. The Committee have repeatedly “

% TV
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deprecated the practice of proceeding with the execution of works
without entering into formal contract with the contractors. They
desire that the formal contract should now be executed without any
further delay incorporating the revised terms of contract.

The Committee are surprised that it should not have been possi
ble for the college to procure a suitable boiler for more than 4 years
with the result that the steam turbine with dynamo and condenser
purchased at a cost of Rs. 45,000 was lying idle for more than 2 years.
They trust that efforts would now be made to procure the boiler and
corhmission the plant expeditiously.

The Committee regret to note that the Ministry continued to pro-
vide large amounts of money in their budget estimates for succes-
sive years (Rs. 15 lakhs, Rs. 40 lakhs and Rs. 117:20 lakhs in 1959-60,
1960-61 and 1961-62 respectively) for the implementation of the
scheme for the standardisation of the scales of pay of different grades
of teachers in different technical institutions by the States merely
on the basis of discussion at the Conference of Chief Ministers with-
out the State Governments having actually accepted the scheme.
Against these liberal privisions in three successive years made pure-
ly on a hypothetical basis, only a sum of Rs. 19:64 lakhs was released
in 1961-62. The Commitee are of the view that the proper course
for the Ministry would have been to obtain a grant for only as much
amount as was required for payment to the States which had actual-
ly accepted the scheme and to obtain supplementary grant during

R N R A - S P sy
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From the facts placed before the Committee, it is evident that
there had been lack of coordination between the Central and State
Governments in the implementation of the Scheme and no serious
efforts had been made to ensure the proper functioning of the Vijnan
Mandirs. The result was that although about Rs. 15 lakhs had been
spent on the Scheme upto 1960-61, the real objective of setting up
these Mandirs had not been achieved so far. The Committee hope
that with the transfer of the administration of these Mandirs to the
State Governments, there would be better supervision over their
working and steps would be taken to ensure that the funds allot'e”
for the scheme are properly utilised for the intended purpose.

(i) The Committee desired to be furnished with copies of _‘the

reports, if any, sent by the Financial Adviser of the Ministry who
was the Chairman of the Finance Committee of the Sangeet Natak

Akademi and the action taken by Government on the these reports.
This information is still awaited. CL e

(ii) The Committee regret to note that although irregularities
such as (a) retention of heavy cash balances in hand, and (b) ser-
ious defects in the maintenance of cash book and in the procedure
for making payment by the Sangeet Natak Akademi were brought
to the notice by Audit as early as 1957, and although non-rectification
of the defects was pointed out in subsequent Reports, it was only in



1959 that a preliminary investigation was undertaken. According to
Audit the officer who investigated into the financial affairs recom-
mended that some of the irregularities pointed out in the inspection
report justified a further probe in order to ensure that there had
been no misuse of public funds, but it was only on 21st March, 1960
that further probe was ordered. This investigation undertaken on the
21st March, 1960, disclosed a suspected defalcation of Rs. 1-89 lakhs
and a temporary mis-appropriation of Akademi’s funds to the ex-
tent of Rs. 55,600. Meanwhile the Secretary of the Akademi, during
whose tenure of office the alleged defalcations took place was allow-
ed to resign on 12th March, 1960 (9 days before the investigation
was ordered). The Committee view with concern that despite ser-
ious irregularities having been pointed out by Audit the Ministry
continued to pay grants to the Akademi. They fail to understand
as to how in the face of these irregularities, the Ministry satisfied
themselves that the grants-in-aid had been properly spent by the
Akademi for the purpose for which these were sanctioned. The
Committee were informed that subsequent to the discovery of the
irregularities, the Board of the Akademi had been completely re-
constituted and registered as a Society under the Registration of
Societies Act on 11th September, 1961. The Committee trust that
with the reconstitution of the Board there would be improvement
in the working of the Akademi. :

(iii) The Committee would like to be informed of the final out-
come of the court case.
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From the facts placed before the Committee, it is evident that
there had been lack of coordination between the Central and State
Governments in the implementation of the Scheme and no serious
efforts had been made to ensure the proper functioning of the Vijnan
Mandirs. The result was that although about Rs. 15 lakhs had been
spent on the Scheme upto 1960-61, the real objective of setting up
these Mandirs had not been achieved so far. The Committee hope
that with the transfer of the administration of these Mandirs to the
State Governments, there would be better supervision over their
working and steps would be taken to ensure that the funds allot'e”
for the scheme are properly utilised for the intended purpose.

(i) The Committee desired to be furnished with copies of the
reports, if any, sent by the Financial Adviser of the Ministry who
was the Chairman of the Finance Committee of the Sangeet Natak
Akademi and the action taken by Government on the these reports
This information is still awaited. )

(ii) The Committee regret to note that although irregularities
such as (a) retention of heavy cash balances in hand, and (b) ser-
ious defects in the maintenance of cash book and in the procedure
for making payment by the Sangeet Natak Akademi were brought
to the notice by Audit as early as 1957, and although non-rectification
#f the defects was pointed out in subsequent Reports, it was only in



1959 that a preliminary investigation was undertaken. According to
Audit the officer who investigated into the financial affairs recom-
mended that some of the irregularities pointed out in the inspectjon
report justified a further probe in order to ensure that there had
been no misuse of public funds, but it was only on 21st March, 1960
that further probe was ordered. This investigation undertaken on the
21st March, 1960, disclosed a suspected defalcation of Rs. 189 lakhs
and a temporary mis-appropriation of Akademi’s funds to the ex-
tent of Rs. 55,600. Meanwhile the Secretary of the Akademi, during
whose tenure of office the alleged defalcations took place was allow-
ed to resign on 12th March, 1960 (9 days before the investigation
was ordered). The Committee view with concern that despite ser-
ious irregularities having been pointed out by Audit the -Ministry
continued to pay grants to the Akademi. They fail to understand .
as to how in the face of these irregularities, the Ministry satisfied
themselves that the grants-in-aid had been properly spent by the
Akademi for the purpose for which these were sanctioned. The
Committee were informed that subsequent to the discovery of the
irregularities, the Board of the Akademi had been completely re-
constituted and registered as a Society under the Registration of
Societies Act on 11th September, 1961. The Committee trust that
with the reconstitution of the Board there would be 1mprovement
in the working of the Akademi.

(iii) The Committee would like to be informed of the final out-
come of the court case.




By g L

3

s

19

Education

Finance

Rducation

The Committee would like to point out that according to the
Secretary’s own statement during evidence, in the case of autono-
mous bodies grants were paid subject to the condition that Govy-
ernment might issue directives on matters of policy. They  are,
therefore, surprised at the subsequent stand taken by the Ministry
about the non-issue of any directive to the Akademi on the plea that
there was no provision in this regard in the Resolution setting up
the Akademi. The Committee desire that this matter should be

reviewed and if there is any lacuna in this regard steps should be’
taken to remove it.

The Committee desire that in the case of Organisations which are
largely or wholly financed by Government, suitable conditions
should be attached to the grants made to them providing for effective
action by Government in the event of the grants being spent for
purposes other than those for which they were made. The Gov-
ernment representative on the Governing Body of such organisations
should be required to exercise necessary vigilance and send a report
to Government if there was any possibility of the funds being
diverted or misused.

The Committee desire that the submission of utilisation certificates '
should be pursued with the Institutions to expedite the s’ubmissibn_'v
of outstanding utilisation certificates. ' '
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During evidence, the Secretary admitted that the proper procedute
in such a case (where Sangeet Nataki Akademi differed from the
recommendation of the State Akademi) would have been to refer
the case back to the State Akademi and obtain their comments be-
fore taking a final decision. The Committee desire that this should
be brought to the notice of the Akademi to avoid the recurrence of

such instances, :

The Committee are not convinced about the justification for leav-
ing withy the institutions, to whom grants are paid, the equipment
etc. purchased by them from the grant even after the projects were
completed. They were informed during evidence that this was not
so in the case of grants by the Ministry. If so, they fail to under-

stand as to why the grants distributed by another body, which in

turn is mainly financed by grants from Government, should stand on
a different footing. The Committee, therefore, desire that this mat-
ter should be examined with a view to making it a general rule which
should be applicable not only to the grants distributed by Govern-
ment direct but also to grants distributed by the so called autonomous

bodies. .
The Committee regret to note that there had been an infructucus

expenditure of Rs. 7,200 in this case relating to appointmetft of an
Officer on Special Duty. They observe that even after the resignation

of the then Secretary on 12th March, 1960, the Officer on Special

Duty continued to be in service without doing the work for which

oy
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he was appointed for a further period of 4 months. They were. in-
formed by Audit that in a note submitted by the Akademi to the
Executive Board in August, 1960, it was stated ‘that the present
Secretary of the Akademi has always been under the impression that
the Officer has been doing the work for which he has been appointed;
It is surprising that even the new Secretary should have remained
unaware of the fact that the Officer had not actually been doing the
work for which he was appointed. The Committee trust that such
cases will be avoided in future. ‘

The Committee would like to point out in this connection that
frequently Government have attributed the delay or non-implemen-
tation of various projects to the non-availability of suitable qualified
technical personnel. On the other hand they observe that there was
a large number (450) of scientists and technologists in the Pool, some
of whom have not been able to find employment for long (As on 1st
September, 1963 out of 385 persons in the Pool, 38 persons had beei
held therein for more than 2 years and 98 persons for more than one
year but less than two years). This position appears to the Com-
mittee to be anomalous. They, therefore, desire that the Ministry
should look into this matter and take steps to secure suitdble em
ployment for the officers in the Pool. This would not only result
in the saving of expenditure incurred on them while in the Pool but
alsg in the proper utilisation of their talent and technical knowledge.

88
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The Committee regret to note the inordinate delay in the exe-
cution of agreement with the contractors in these cases relating to
C.S.IR. They would reiterate their recommendation in para 24 of
their 18th Report (1955-56) that save in the most exceptional circum-
stances no work of any kind should be commenced without the prior
execution of contract documents,

From the large amount involved in the surplus stores (Rs.  4.90
lakhs), it is evident that the Institute (Indian Institute of Technology,
Kharagpur) had not properly assessed their requirements before pur-
chasing these stores. The Committee regret to note that even there-
after no steps were taken for such a long time (more than 7 years)
to review these stores and to dispose of the surplus stores expeditious-
ly. The Committee would invite attention in this connection to para.
1 of this Report. They trust that the surplus stores would now be dis-
posed of expeditiously. {

In the absence of the detailed reasons for the fatigue of some
parts much before the normal life of the generators, the Committee
are not convinced about the reasons for the generators having gone
out of order in six years only as against their normal life of 10 to 15
years. They, therefore, desire that the Ministry should further look
into the matter with a view to ascertaining the real causes for' the
failure of the generators. The Committee also regret to note the
inordinate delay in the disposal of the generators and the settlement
of the accounts with the D.G.S. & D. They trust that the adjust-
ment of the sale proceeds would now be expedited.
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The Committee do not appreciate the purchase of such costly
machines (10 gallons costing Rs. 9-10 lakhs) without trial, specially
in the face of the opinion of the Chief Engineer of the Project that
this type of grader (the pre-1948 model gallion) would not be suit-
able. The argument that their trial at high altitude would have
meant a delay of one year loses much of its force in view of the
fact that these graders on receipt were lying idle for several months.
The Committee also regret that the information asked for by them
regarding the particulars of the graders and the periods (indicating
dates) during which they were not in use has not been furnished so
far (March 1964).

The Committee would also like to refer to the information fur-
nished by the Defence Secretary that the roads on which the graders, -
in question, were to be used were not ready according to expectationg
and that the Border Roads Organisation had really no idea of the
number of months for which the graders would be able to work in a
certain region. In this particular case the progress of work was not
properly estimated while the equipment came very early. This in-
dicates lack of proper planning and initiative which is all the more
regrettable as it concerns Defence activities in the border area.

(i) The Committee enquired how much money had been actually i
paid to the contractor in question. The information is awaitedr ’

(March 1964).
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(ii) The fact that the four tenders received in May, 1961 for the
transportation by boats across a river, of stores required for the
construction of certain border roads, were rejected without record-
ing any reasons and that the award of contract on 15th July, 1961,
on the basis of fresh tenders resulted in an extra expenditure of
over Rs. 61,000 causes a legitimate doubt about the bona-fide of the
action of the officer concerned. The Committee note that the matter
has been entrusted to the Special Police Establishment for investiga-

tion. The Committee would like to be informed of the final out-
come.

(i) The Committee are not convinced by the plea that, since
Government colonies were situated in areas where there were no
private properties, it was difficult to assess the market rates of rent.
In their opinion, there could be no difficulty in ascertaining the
prevalent rates at which similar houses are let out in the adjoining
colonies, either by conducting a sample survey or through the assis-
tance of local bodies. They would like to be informed of the outcome

of the proposed review, which was stated to be under examination
of the Department.

(1i) As regards the charging of rent from employees of the Gov-
ernment companies, the Committee feel that the existing practice of
charging rents at concessional rates amounts to an indirect subsidy
to these Public Undertakings. In their opinion, whatever concessions
are to be given to the staff should legitimately be borne by these
companies and not by the Government as is being done at present.
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The Committee desired to be furnished with further details as.

to the circumstances under which Government accommodation was
allotted to the press representatives at concessional rates. The wit-
ness promised to furnish a note to the Committee, which is still
awaited.

The Committee feel that, instead of giving a hidden subsidy in
this manner, Government should charge full rents from the Univer-
sity and re-imburse the amount, if necessary, bv way of cash Grants.
They would like the Ministry to examine this matter in the Ilght of
their above remarks.

The representative of the Ministry, however, agreed that as and
when the present leases expired, the question of charging reasonable
rent from the private clubs would be considered.

The Committee desired to be furnished with a complete list of
such allottees (private parties). They also desired to be informed
of the justification of requisitioning houses for such allotments. The

representative of the Ministry promised to furnish the details to-

the Committee. While the Committee will await this information,
they cannot help expressing their concern over the existing state of
affairs under which no set of rules or procedure had been evolved

regarding allotment of Government accommodation to private
parties. As matters stand at present, a large measure of discretion
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is allowed to be exercised by the Department. The Committee sug-
gest that instead of leaving the position so vague, suitable rules and
procedure should be framed laying down among other things the
criteria for allotment of accommodation to private parties, rates of
rents to be charged etec.

The Committee are constrained to observe that the unsatisfactory
state of affairs regarding the recovery of rents is being reported to
them year after year. (The total arrears upto the end of 1961-62
remaining unrecovered upto 1-12-1962 was Rs. 35°67 lakhs). Last
vear the Committee had observed that, despite their observations/
suggestions in the earlier years, Government had not been able to
take suitable measures to improve the position even though more
than 9 years had elapsed since the matter was first brought to their
notice. From the facts placed before them the Committee find that
the position is still far from satisfactory. While the plea that the
adjustment in accounts was pending intimation of credit vouchers
can be taken in respect of arrears aceruing in the current year, the

nmittee feel that, there can be no justification for amounts out-
standing from as far back as 1957-58 and earlier years.

The Committee are surprised to learn that the Committee set up
for examining the question of devising a suitable procedure for
recovery of rents did not start functioning as the Ministry of Finance
had advised the Department not to incur extra expenditure on this
account during the present emergency. The Committee can hardly
appreciate the complacent attitude adopted by the Ministry in this
regard.

€6
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(i) The Committee trust that the position regarding rents for
shops will be reviewed when the leases come up for renewal, keep-
ing in view the financial condition of the lessee and other factors.

(ii) While the Committee appreciate the difficulties in the re-
covery of rents from displaced persons, they nevertheless feel that
the amount of arrears (Rs. 6:59 lakhs) it still heavy and some
effective steps are called for to recover the outstanding rents.

The Committee enquired further details as to the number of
shopkeepers in whose cases the lease deeds had not been executed
so far, years in which the shops were constructed and leased out.
While the Committee still await this information, they cannot refrain
from observing that the time taken by the Ministry in regularising
these transacticns had been rather excessive. Even granting the fact
that these shops were allotted under abnormal circumstances, there
could be no justification for continuance of the unsatisfactory state
of affairs for such a long time. They would urge upon the Ministry
to take proper steps to get the lease deeds executeq as early as
possible.

The Committee feel concerned to note the unsatisfactory state
of affairs in the Land and Development Office. In the absence of
proper records of the lands and plots available for allotment or lying
vacant, the Committee are unable to understand how the office could

¥6
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keep a watch over the realisation of rents ete. It could also not have
been possible to check unauthorised occupation of lands in the cir-
cumstances. The Committee feel that the reasons for the failure to
maintain proper records should be investigated and responsibility
fixed.

(i) The Committee regret to note that in spite of their observa-
tions contained in para 97 of 8th Report (Third Lok Sabha) no
progress has been achieved in the matter of settlement of those
outstanding claims even though more than one year has elapsed.

(ii) The Committee desired to be informed of the particulars of
the five cases of encroachements by squatters, whether the premises
were still under unauthorised occupation, and what steps were being
taken to recover the damages. The information is still awaited.

The Committee were surprised as to how it took the Land and
Development Office three years to communicate the decision regard-
ing enhancement of rent. Theyv are not satisfied with the plea
advanced by the Ministry that during the intervening period the
question of increasing the rent was under negotiation with the
tenant. In para 97 of their 8th Report, the Committee (1962-63) had
desired that a thorough departmental enquiry should be undertaken
into the working of this office so as to place on a satisfactory footing
the management of Government property entrusted to it and fix
responsibility for past mis-management. The Committee trust that
due attention will be paid to their recommendation anq irregularities
as cited in the Audit Report will not recur.

=1
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The Committee would like to be informed of the decision taken

in regard to placing the organisations dealing with Nazul Lands in
Delhi under the charge of one Ministry.

The Committee are unable to accept fully the view that the
reports of the C.T.E. are indicative of steady improvement in the
working of the CP.W.D. While during the period January to June,
1961, the C.T.E. examined 1130 cases and commented upon 502
cases, the percentage of cases in which defects were noticed being
44, in the subsequent half year when only 762 cases were examined
defects were noticed in as many as 54% of the cases. Obviously it
does not speak too well of the working of the department.

The Committee regret to observe that the facts disclosed in the
Audit Report suggest slack supervision on the part of the C.P.W.D.

The Committee consider it unfortunate that even according to the
figures accepted by the C.P.W.D. over-payment to the extent of
Rs. 25.83 lakhs was detected in 1038 cases. The Commitiee are of
the view that the progress of recovery of accented over-payments is
very s'ow. While thr Committee would watch the results of the
steps taken by the Department regarding expeditious settlement of

contractor’s final bills through subsequent Audit Reports, they would.

in the meanwhile recommend to the Ministry that they should
conduct a review of a few cases, to be selected at random, in which
settlement of bills had been unduly delayed, with the object of
finding out whether the delays were due to lapses on the part of the
officials of the department.
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The Committee enquired the particulars of officers against whom.
departmental proceedings were going on for the various lapses
resulting in over-payments to contractors. The representative of the
Ministry promised to furnish a note to the Committee, which is still

awaited.

While the Committee welcome the assurance that all the pending
cases were being expedited, they feel concerned to note that cases
initiated as early as 1960 are still pending with the Department.
Such delays in the disposal of cases are apt to defeat the very purpose
of taking disciplinary action against delinquent officials.

The Committee would like to be informed of the final outcome
of the cases of irregularities mentioned in sub-para (e) of para 67
of Audit Report.

The Committee desired to be furnished with a year-wise breek-up
of the outstanding amounts under suspense. The Committee await
this information. They may further be informed of the up-to-date
progress made in the clearance of Suspense Balances. Meanwhile,
the Committee would like to point out that es the outstandings
remaining under suspense (Rs. 106:37 lakhs) include also recoveries
due from contractors, there is a risk of financial loss if these dues

are not cleared in proper time.

The Committee desired to be furnished with further details of
dues outstanding from private parties indicating the amounts end
dates from which these were in arrears. The representative of the
Ministry promised to furnish this information, which is still awaited.
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The Committee are surprised at the complacent attitude edopted
by the C.P.W.D. in recovering their dues amounting to about Rs. 87
lakhs from the New Delhi Municipal Committee. The fact that the
N.D.M.C. had lodged other claims on Government or that Govern-
ment might have to give further subsidies should not stand in the
way of the CP.W.D. in realising their legitimate dues. The Com-
mittee trust that the Department will pursue the matter vigorously
and settle their accounts with the local bodies at an early date.

While the Committee note the progress made in the clearance of
pending cases, in as much as the number has been reduced from
225 to 91, they would urge upon the Ministry to continue their efforts
in this direction so that these cases do not accumulate in future,
Since the very purpose of referring disputes to arbitration, in prefer-
ence to legal process, is to get quicker decisions, the Committee
suggest that suitable instructions should be issued to ensure that the

bulk of such cases are finalised within the prescribed period of 4
months.

(i) The Committee regret to observe that this is a typical case of
slackness on the part of the CP.W.D. in settling the accounts of
contractors and recovering over-payments (amount Rs. 52,053). They

wouid like to be informed of the action taken against the delinquent
ciiicials.
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(ii) The Committee are surprised that a promotion to the rank
of Executive Engineer could be conferred on an officer on deputation
while his conduct was under enquiry in the parent Department. It
is not clear how such a promotion could be made without the know-
ledge and consent of the Dep~rtment from which the officer was depu-
ted. In connection with another case reported in paragraph 30 of the
Fifth Report of the P.A.C. (1st Lok Sabha), the Committee deprecated
the tendency to promote officers during the pendency of disciplinary
cases against them. It is equally necessary to ensure that in similar
circumstances, promotions should not be given to officers if they
happen to be on deputation to a post under Government or in a
Quasi-Government Organisation.

The Committee also suggest that in cases where an officer’s con-
duct is under enquiry he should not be sent on deputation outside the
country till the disciplinary case is finalised.

The Committee may be informed of the final outcome of the cases
of over-payments to contractors referred to in para 52 of the Report.
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The Committee regret to observe that in this case avoidable ex-
penditure of over 14 lakhs of rupees was incurred due to lack of pro-
per planning and coordination among the C.P.W.D,, the D.G.S. & D,,
and the Administrative authorities (The Commissioner of Income
Tax).

1t is unfortunate that the Department should have taken 4 years
to finalise plans and estimates necessary for obtaining administrative
approval when, according to their own statement, these preliminaries
normally took about 12 to 18 months, The Committee are also not
satisfied with the explanation for the delay in the procurement of
lifts which resulted in a further loss.

The Committee desire that the submission of the note explaining
the basis of the fixation of the rate of Rs. 50 per ton, may be expedited.
They would also like tn be informed of the action taken to fix respon-
sibility for various lapses in this case of loss in transit,

(i) The Committee feel that the procedure followed for the imple-
mentation of the subsidised Industrial Housing Scheme leaves much
to be desired. While the Committee appreciate that initiative in
regard to these schemes should rightly rest with the State Govern-
ments, who can better assess their requirements and put up proposals,
they nevertheless feel that since a part of the expenditure is borne
by the Central Government, it is desirable that the latter should
scruiinise the schemes more thoroughly with a view to ensure that
houses do not remain vacant as had happened in the case of certain
States.

001
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(ii) The fact that, according to the data compiled by the Ministry
in September 1962, 14,660 houses (16% of the total) had been divert-
ed for use by ineligible persons and 11,459 hours (over 12% of the
total) were lying vacant, would indicate that the objective of the
subsidised Industrial Housing Scheme has not been fully achieved.

This calls for a review of the Scheme and suitable remedial
measures, ‘

The Committee suggest that this line of approach, whether the
amounts recoverable from the State Governments could not be ad-
justed in the amounts {o be made available to them on the schemes
in the subsequent years, may be examined in consultation with the
State Governments at a high level.

The Committee are not happy at the manner in which this case
of loss due to abandonment of work was handled at the different
stages. They desire that responsibility should be fixed und officials
found guilty of different acts of commissions or omissions dealt with
suitably. They would also like to be informed of the police case as
well as the action taken against the officials concerned.

(i) The Committee desired that the Ministry should examine a
few cases with a view to finding out whether the delays in settle-
ment of compensation claims were not due to any lapse on the part
of the officials dealing with them. The Committee await the results
of this examination.

2564 (All) LS—8.
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(if) While the Committee are glad to note that out of claims
admounting to Rs. 14-37 crores outstanding as on 31-3-1962; claims
worth Rs. 273 crores only were now perding settlement, they, how-
ever, consider the amount to be quite heavy. They desire, therefore,
the Ministry to take steps to ensure that in settling these cases there
are no avoidable delays. They hope that all these outstanding cases
would be cleared within the next two years, as anticipated by the
Ministry and the disposal of the remaining compensation applications
would be expedited.

(i) In spite of the claim made before the Committee that the
Central Government had definitely derived some advantage in this
package deal (Sale of evacuee property to Government of Punjab),
the Committee feel that this matter has not been properly looked
into. The Committee were informed that the valuation of the pro-
perty had been done round about 1951.52. It is well known that
values of properties have gone up since that date. The Committee
are not, therefore, convinced about the justification for selling pro-
perties worth Rs. 2 crores for about Rs. 10 lakhs only.

(ii) Since, however, certain information has been  called for
which is still awaited, the Committee would like to defer their com-
ments. In the meanwhile they desire that the supply of information
should be expedited. The Committee would also like to know- if
some of the properties have since been sold by the Government of

Q1
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Punjab and if so at what value, as compared to the average price
paid by that Government.

The Committee do not feel happy over the failures and short-
eomings revealed in respect of maintenance of records in the offices
of the Department. It is regrettable that arrears of rent are stated
to be as high as Rs. 35 crores and it is not known what amount is

likely to become irrecoverable as a result of the delay in building -

up the accounts. The Committee would, therefore, like the building
up of the Accounts to be completed as early as possible. They would
also like to be apprised of the result of the examination promised
by the representative of the Ministry regarding the effect of the
delay in building up the Accounts.

The representative of the Ministry promised to furnish a detail-
ed note to the Committee regarding shortfall in production at the
Training-cum-Production Centre. This information in still awaited.

It is surprising that the rent for the buildings was not fixed when
these were transferred to the State Government. The Committee do
not also see any justification for the unconscionable delay of two
years in assessing the rent. This shows slackness on the part of
the officers which needs to be looked into.

(i) The Committee are unable to understand how the Special
Officer (Agriculture) could have declared 60 acres of land as suitable
while a joint survey conducted a year later showed that the total
area of land, 239 acres (which included 60 acres) was unsuitable for

£og
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cultivation. It is obvious that the examination conducted by the
Special Officer was perfunctory.

(ii) The Committee desire that the question of refund of the sum
of Rs. 26,300 by the State Government be taken up at a high level.
They would also like to be informed of the total loss suffered by
the Government in this case.

It is regrettable that the scheme for the resettlement of displaced
persons from West Bengal proved to be a failure resulting in a net
loss of about Rs. 16 lakhs to the Central Government. The Com-
mittee regret to note that this was a bad case where the pros and
cons of the scheme had not been considered beforehand. The Com-
mittee hope that the Ministry will profit by the experience gained
and avoid such costly mistakes in future.

It is really surprising to the Committee that despite the fact that
the Ministry were aware of the full facts of the case, no notice of
these facts was taken when the officer involved in the lapse was
allowed to resign. 1t passes the comprehension of the Committee
how a decision to drop the charge against Assistant Valuation Officer
was taken when it was clear that he was involved in giving incorrect
information which amounts to suppression of truth. The Committee
desire that this case be investigated again and disciplinary action
taken against the delinquent officer.
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The Committee trust that the Ministry will take suitable steps to
safeguard against the recurrence of such a case where owing to
failure in carrying out instructions and laxity in supervision Govern-
ment suffered a loss of Rs. 63,787.

The Committee cannot help expressing a doubt that the trainees
in such cases may not be bona fide trainees. It would be worthwhile
for the Ministry to examine how such benefits and facilities of
scholarships can be restricted to genuine candidates only.

The Committee would like the Ministry to issue special instruc-
tions to the Dandakaranya Development Authority to ensure that
perishable commodities are not purchased injudiciously as happened
in this case resulting in a loss of Rs. 14,600. It is rather strange that
the Price Fixation Committee should have fixed the retail sale
prices far in excess of the market price, despite the fact that there
was delay in fixing the price. This aspect needs looking into.

GMGIPND—-LS 12564 (Aii) L 5-.28-3-64—1,100.
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